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The Indian Penal Code (Amendment) Bill, 2010 (Amendment of section 376) 

SHRI SHANTARAM LAXMAN NAIK (Goa): Sir, I beg to move for leave to introduce a Bill further 
to amend the Indian Penal Code, 1860. 

The question was put and the motion was adopted. 

SHRI SHANTARAM LAXMAN NAIK: Sir, I introduce the Bill. 

The Prevention of Hoarding and Profiteering Bill, 2010 

SHRI R.C. SINGH (West Bengal): Sir, I beg to move for leave to introduce a Bill to provide for 
the prevention of hoarding and profiteering of essential commodities of daily use of citizens 

particularly of common man in the country and for matters connected therewith and incidental 

thereto. 

 The question was put and the motion was adopted. 

SHRI R.C. SINGH: Sir, I introduce the Bill. 

The Constitution (Amendment) Bill, 2010 (Insertion of New Article 371J) 

ी भगत सह को यारी (उ राखंड) : सर, म ताव करता हंू िक भारत के संिवधान का और संशोधन करने 
के िलए एक िवधेयक को पुर: थािपत करने की अनुमित दी जाए। 

The question was put and the motion was adopted. 

ी भगत सह को यारी : सर, म िवधेयक को पुर: थािपत करता हंू। 

The Tour Operators and Travel Agents (Regulation) Bill, 2010 

SHRI MAHENDRA MOHAN (Uttar Pradesh): Sir, I beg to move for leave to introduce a Bill to 
provide for regulation of tour operators and travel agents by providing for compulsory registration of 

these operators and agents by competent authority; and by prescribing requisite norms and 

infrastructure for various tour/tourist related activities and for matters connected therewith and 
incidental thereto. 

 The question was put and the motion was adopted. 

SHRI MAHENDRA MOHAN: Sir, I introduce the Bill. 

________ 

DISCUSSION ON WORKING OF MINISTRY OF HOME AFFAIRS  

ी एम. वकैया नायडु (कन टक) : सर, अभी मेरे बोलने से पहले एक ही िदन म इतने सारे िब स इं ो ूस हो 

गए िक उ ह सुन-सुन के म थक गया। उनके िलए िकतना समय चािहए, इस बारे म अहलवािलयाु  जी से यही कह 
रहा था िक इनको पूरा करने के िलए कम-से-कम 6 साल लगगे। 
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3.00 p.m. 

Mr. Vice-Chairman, Sir, thank you very much for giving me this opportunity to initiate the 

discussion on the Working of the Ministry of Home Affairs. It is an important Ministry. It has become 

all the more important now because of the challenges the country is facing. Sir, the country is facing 

multidimensional challenges. If there is tension across the border, if there is tension inside the 

country, you will not be able to pay attention towards development. This is a simple thing known to 

everybody. Unfortunately, even after more than 60 years of Independence, we have all these 

challenges and the challenges are becoming larger and louder day by day. I am not here to blame 

this party or that party, this person or that person. The countrymen, as a whole, are very much 

agitated. We have potentiality to grow faster; we have the capacity and caliber to become one of the 

super economic powers in the world. 

We had shown it during Shri Atal Bihari Vajpayee’s period. Even under the present Government, 

if proper steps are taken, we can achieve it. There are challenges. But we have the capacity; there 

are resources within the country, and the country can move faster and move forward. Unfortunately, 

what is happening is that we are not able to achieve the much needed progress because our 

attention is always diverted towards meeting the challenges, be if Left Wing Extremism – Maoism or 

Naxalism, whatever way you call it – or, be it terrorism aided and abetted openly by our neighbors, 

or, be it insurgency in certain parts of the country. These three aspects are taking much of our time 

and consuming much of our energy. Our country must stand united with one voice and then flight this 

menace in a resolute manner. That is why, the other day, the Leader of the Opposition, Shri Arun 

Jaitely, said, "We are one with the Government as far as fighting these forces are concerned." 

Political differences will not come in the way. We had enough problems on these three counts. It is 

high time that we come to conclusions.  

Sir, the Constitution enjoins upon the Union to protect every State against external aggression as 

well as internal disturbances. Some people try to make it a simple affair by saying that it is a law and 

order issue, that it is a State-related issue. Non e of these things, say , the Maoist threat or terrorism 

or insurgency, is State-specific. They are national threats. They are also political challenges. We 

have to be very, very clear about this. We must have clear-cut conclusions, arrive at a broad  
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consensus, and then, we must muster political will to flight this menace. Unless the opposition 

parties, the ruling party and the different groups within the ruling party come to some understanding 

and conclusion, make up their mind and then take on these forces, we will not be able to achieve 

what we intend to. This is a point I wanted to make. Anybody making, either directly or indirectly, 

either advertently or inadvertently, some comments or criticisms supporting there Forces is going to 

harm the interests of the nation. This has to be kept in mind. There is no meaning in denigrating the 

system. Some people say, "System. System "Simply because there are rats in a house, you cannot 

set fire to a house. Similarly, even if there are loopholes or lacuna in the system, or, failures at times, 

we should not denigrate that system. Some people are advocating the thought, "Power flows out of 

the barrel of the gun". Power never flows through the barrel the barrel of a gun. Even if it does come 

for a while, it is only temporary. It never sustains. This has been our experience. This has been the 

history. So, we have to be very clear as far as these aspects are concerned. So, nobody should 

make any effort to support actions of these forces.  

Some people talk of autonomy. How can there be autonomy within the country? There are local 

Governments. You strengthen the local bodies; give them adequate powers. You respect the States; 

respect the federal system. There cannot be autonomy at all. I don’t understand the talk of autonomy 

for any region within the country. The country itself is autonomous. You must really see to it that the 

country’s autonomy is secured. Secondly, some people say, "It is because of local aspirations." 

Yes; there are local aspirations because we are a huge country of 100 crores of population, with 

people of different regions practicing different religions, speaking different languages, and there are 

bound to be different problems and different challenges. But justifying any action of these three 

forces and attributing them to local aspirations will be doing a great injustice to the cause of the 

nation. Thirdly, we have the so-called human rights activists. I always believe that human rights are 

for human beings. Human rights are not there for people who kill human beings, helpless human 

beings. It has become a fashion in this country, sitting in Delhi or sitting at any other place to write 

articles, preach and misguide people saying that we are for human rights. It is the human beings who 

constitute the country. But there are groups which are killing people mercilessly; they kill poor police 

constables; they kill ordinary activists of different political parties; they kill politicians; they kill ordinary 

people. And, these human rights activists are the champions of the cause of those people who kill 

others. I am not able to understand it. What about the helpless citizens of our country? That has  



 282

been the concern of the Government as well as of  the nation. Then, we have some people who try to 

justify it in the name of local aspirations.  

Some people try to justify Maoism saying that this is because of economic inequalities, neglect of 

the administration, and all that. Yes, if there are issues. That is why, we, as political parties, are 

competing with each other. We are going to the people and asking for their mandate on the basis of 

our performance. If a particular Party, whether the BJP, Congress, Communist or any other Party 

does not perform well, people are there to decide. That is why, we believe always that power comes 

from the ballot, not from the bullet. This is the basic approach one has to be very clear about. I hope 

all political parties would understand this with enough experience from the last 60 years and then 

have a clear-cut conclusion on the issue. 

Sir, we have also seen that both the Prime Minister and the Home Minister, time and again, have 

said that the Left-Wing Extremism is the gravest threat to our internal security. Recent events have 

underscored the need for urgent and considered action to root out this problem." But, unfortunately, 

we have not yet started walking the talk. I am impressed by the Home Minister’s statement and his 

bold approach, but he must start walking the talk. Otherwise, we have seen people making such 

bold statements and nothing happening subsequently. I am not doubting his intentions. I am not here 

to cast aspersions on the Minister’s or the Government’s intention about this matter. But, are you 

clear? Even within the Government, we see people speaking in different voices. The other day, the 

Leader of the Opposition spoke at length that – I do not wish to dwell into it in detail – with an 

incoherent Government in place, a divided Cabinet playing spoilsport and Party leaders out with 

cross-purposes, there is no cohesion, no coordination and no cooperation. Then how can you have 

this operation? That is the issue. You have to be very clear. You have to speak in one voice. Your 

Home Minister is making a bold statement while the Congress Party General Secretary writes an 

article, ‘Re-think about the Strategy’! I am not going to re-think why he has written that article for 

that Party. At the same time, it sends a message. You are sending confusing signals. Leader of the 

opposition said there were people who had half-Maoist mind, within the ruling party also. We have 

seen different statements coming from different quarters in the recent past. That is why I say you 

should have a clear-cut policy. We must have clarity in thinking, unity in action, sincerity in execution 

of the plan. These three things are very vital for the success of any plan of the Government.  
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Sir, we are also seeing that some people in this country are mixing terror with religion. This is a 

very, very dangerous tendency. Terror has no religion. We have seen some people taking that route, 

guided by some other forces. Our neighbors want to weaken our country, they want to cripple our 

economy, they want to carry out acts of subversion. It is open. Some people may feel shy to name 

the country also. But my point is that we have been victims for years together. Now, the entire 

country is tense. The Home Minister has advised all the States; Hyderabad, alert! Delhi, alert! 

Commonwealth Games are coming; something may happen. Some other city, alert! Continuous 

alert! Alert for development; alert for security, every time! And today, big debate is going on what 

steps are to be taken. The debate should focus more on development, speedy development. This 

should be the agenda. But, unfortunately, we are compelled to discuss this aspect. So, keeping that 

in mind, I only want to say that the Ram Pradhan Committee had noted that "26/11 and other terrorist 

acts had shown the terrorism kills persons irrespective of religion, cast, community, age or sex, rich 

and poor alike. This threat, therefore, must be faced as a sort of a people’s war." What is required is 

rarity of understanding, unity in action, sincerity in addressing the concerns of the people. This 

approach has to be adopted by the Government. Sir, we have also gone through what one of our 

new Members and an old colleague, Shri Mani Shankar Aiyar, has said. He said that consistent 

failure on the part of the State Governments concerned and a total lack of consciousness on the part 

of the Centre in urging the States concerned to implement the provisions of the Panchayat Act have 

contributed to the aggravation of the situation. You forget that you have been in power for fifty, out of 

sixty, years, in both States and at the Centre! If there is a failure, you introspect and rectify the 

problem within youself! You are trying to damn the system and, then, trying to justify the acts of 

these people. Come what may, whosoever is responsible, whatever may be the shortcomings, can 

we approve the methods adopted by these people? This is the question.  

I would like to ask all our colleagues including my friend, Sri Keshava Rao, who said that there 

was need for reconciliation. Reconciliation for what? Reconciliation for what and with whom? And, 

also, Sir, some people sometimes advocate talks, talks. Sir, nobody is opposed to talks. But, talks 

with whom? What is the agenda? What is the purpose? Talks should be from both sides. It cannot 

be one side romance. If it is love, love has to be from both sides; otherwise, love is a failure. We have 

to understand this. We had enough of it in Andhra Pradesh. Sir, the period that is given in the name  
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of talks is being used by them to recoup themselves, to reorganize themselves. This has been the 

experience. We have seen it during N.T. Ramarao’s period; we have seen it during Dr. Chenna 

Reddy’s period; we have seen it even subsequently also. So, my suggestion is that we should be 

very clear about this, and we have to be careful in making statements. 

Sir, many of our colleagues, Mr. Subbarami Reddy, Member of Parliament was killed; not our 

Subbirami Reddy; he is very wise man that way. Both Subbarami Reddys are from my place, so I can 

take liberty with them. I am talking about Mr. Maguvda Subbarami Reddy. He was killed. Mr. N. 

Janardhana Reddy, the Member of our House, the former Chief Minister, again from my place; he 

was also attacked. Shri Chandrababu Naidu, the present Leader of the Opposition in Andhra 

Pradesh Assembly was attacked. Many people were attacked, including son of Shri Balram Kashyap, 

the Member of Parliament. Then, the JMM Member of Parliament from Jamshedpur was killed. There 

are umpteen number of people. I can give a big list of MPS, MLAs, IPS and IAS officers and 

Constables in Andhra Pradesh who were killed. They were killed for no reason, no justification. Now, 

they have targeted their former friend, CPM also in West Bengal. What is happening in West Bengal 

is also everybody’s knowledge; how they are treating this issue and how they are targeting even the 

Communist Parties also. My point is, Sir, if there are problems, let the political parties take their 

problems. If the Maoists are of the opinion that these political parties are useless, let them float a 

forum, then, take up the issues with the people, champion their cause, contest the elections, with 

the elections, dethrow this Government and then take the ruling into your hands. You don’t do it. It is 

because you don’t believe in the strength of your ideology. You want to threaten the people through 

weapon. This is what is happening.  

And, unfortunately, some people, giving variety of reasons, as I have just now quoted Shri 

Digvijay Singh’s article and also Shri Mani Shankar Aiyar’s famous quotation, knowingly and 

unknowingly, by making such statements we are making them more emboldened, giving them more 

and more strength. And, even the so-called human right activist also, without knowing what exactly 

happening, how the people are suffering, making such statements. Why should a Constable fight 

Naxalite? This is the question I want to ask. I am putting this question to myself and I am not able to 

get an answer. Why should an ordinary Constable fight Naxalites? Why should he sacrifice his life? 

Why should he go to jungles? Why should he go to Dantewada? Why should he go to Jehanabad, 

leaving his family? If the politicians are still confused, why should a Constable sacrifice his life? That  
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is the question. It is the policy decided by the Government; and the Government is asking them to do 

something, they are doing it. And, unfortunately, they are becoming victims. It is a challenge to our 

political system, Sir. This is the only thing I want to say about the Left-wing Extremism. We have to 

flight it out resolutely; we have to have a three-pronged approach; we have a three-pronged 

approach; we have to educate the people about the hollowness of these ideology; we have to 

strengthen our intelligence, and also strengthen our forces in the field. And, thirdly, we have to 

address simultaneously the people’s issues which are giving some scope and some strength for 

these forces to exploit and organize against the State and against the political system. So, a three-

pronged strategy is very much needed. I hope that the Government further do not think in terms of 

having electoral alliances and adjustments. Sir, we have been a victim in Andhra. Congress had an 

alliance; an understanding. They may deny it. Shri Keshava Rao is nodding his head in a negative 

manner. We know it. We know it; it is a fact. Let us accept this. My friend Shri * has given 

statements supporting the Naxalites in Chhattisgarh. …(Interruptions)… And we have seen what has 

happened in Jharkhand also. 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): See, Venkaiahji, Shri * cannot come here and 

defend. So, I expunge the name * That name is expunged. …(Interruptions)… 

SHRI M. VENKAIAH NAIDU: He is a former Chief Minister of a State. 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): I am helpless. He cannot defend himself in the 

House.  

SHRI M. VENKAIAH NAIDU: Sir, my point is, the Government should mobilize all the forces, give 

all the helping hand to the States, strengthen the hands of the States, and then take the movement 

forward. 24 out of 37 Indian reserve battalions have been so far sanctioned. 37 battalions were 

promised and only 24 are sanctioned. What is the progress? How the Minister would move forward 

on this? This is one point I would like to ask the Minister. I would urge upon him to expedite the 

process. 

*Expunged as ordered by the Chair. 
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Secondly, Sir, on the intelligence mechanism, we have to learn lessons from the experiences 

whether it is Dantewada or other incidents that have happened in parts of the country. These is a 

need to strengthen our intelligence system and the Centre and the States must share intelligence and 

then try to take up this challenge. 

Thirdly, on the responses to extremism, the Ram Pradhan Committee has made certain 

comments; they said Quick Response Teams. QRT, who were claimed to have been trained by the 

State Reserve Police Force in Commando Force in Pune for one-and-a-half months and three 

months by NSG at Manesar did not receive actual simulated training in facing terrorist attacks and 

hostages rescue at Manesar. This is the finding of a committee appointed by the Maharashtra 

Government. 

Sir, we have not learnt enough lessons from 26/11. The nation is going to host the 

Commonwealth Games. We have to be extra careful; we have to be vigilant. Experts have voiced 

concerns over the security management of the sites under construction. Also, we have a glaring 

example of a total failure of our intelligence system with regard to David Headley, a key suspect in 

Pune. He kept on visiting India. None of our agencies knew anything. The Ram Pradhan Committee 

said that Pune may be a place of possible attack. The Ram Pradhan Committee visited even Pune 

also. Subsequently, you know what has happened in Pune. It is a glaring case of failure of the 

intelligence. Some times, they say, the Centre has cautioned the States. Every time, the Centre is 

sending a caution. You may have heard the story of a father and son, when they were traveling in a 

forest, the son always screaming ‘tiger, tiger.’ Without seeing a tiger. When really the son saw tiger 

and when he screamed ‘tiger’, the father did not believe in that and finally he became a victim. The 

same thing here; you just caution ! You must be able to give specific inputs to the States. States 

cannot fight this battle because their intelligence apparatus is limited; their capacities are limited; the 

challenges are enormous. Keeping these in mind, it is the basic responsibility of the Centre to 

coordinate with the States. Secondly, about what has happened in Dantewada about the CRPF 

battalion, according to the reports, the naxals had followed them for three days and our people did 

not have any clue! 

Coming back to the issue of terrorism, another major challenge, and to say why we are getting 

confused, I would just like to cite the Batla House encounter. The entire country should be speaking  
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in one voice. That mood was there after 26/11. Even the Home Minister also became emotional; he 

gave a strong speech. The entire country was happy to note the tone and tenor. But, unfortunately, 

subsequently we have not done anything to take the mood forward. 

Sir, some people are systematically combining terror with religion. People are talking, ‘Minorities 

are being harassed.’ When a Maoist is arrested—so many Maoists are arrested and killed; nobody is 

talking that the Maoists belong to a particular community, particular religion being killed. When the 

issue of tackling terror comes, why is the question of religion coming? It is an important issue and we 

need to ponder over. You judge the religion as not having anything with terror. I do not think that any 

religion accepts terror as a means to achieve the goals whether it is Hindutva or Islam or Christianity 

or any other faith. I do not think anybody has preached that this method is acceptable to a particular 

religion. When that being the case, whenever something happens for a strong action, why do they 

talk of harassment of minorities? 

Sir, the ugliest example is that many important Congress leaders, including some Ministers, party 

leaders, claimed that the Delhi police action at Batla House was a fake encounter. Some people 

sought a CBI inquiry into the incident on record. Sir, some Congress leaders converted the dens of 

suspected terrorists as a place of pilgrimage! Many leaders went to Azamgarh. Some of the people 

who are involved here are connected with Azamgarh. Some people went and talked to the family 

members. I can understand if you go and visit the victims of the terrorists. You console the family 

members, you give them the helping hand, sympathise with them, it is fine. But sympathizing with 

the terror suspects, sympathizing with the accused, it is treacherous. It is against the country’s 

interests. This really emboldens the enemies of the nation. Pakistan is also enjoying this, aha! Indian 

people have got into our trap and they are getting involved into religious controversies, etc. They try 

to justify every action to link it with some incidents which have happened somewhere or other. So, no 

incident, how big it is, can justify such actions. This has to be very clear and we must come to a 

clear-cut conclusion that terror has nothing to do with religion and religion has nothing to do with 

terror. Otherwise we will be doing disservice to the nation and also to the cause of that particular 

religion also. Sir, the Prime Minister, the Home Minister, the Defence Minister, the External Affairs 

Minister, everybody spoke very strongly about the Pakistani involvement. The Prime Minister once  
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said, ‘talk with whom, how?’ But now you started talks and then what has happened, nobody 

knows. I am not going into the details because that is not the matter concerning the Home Minister. 

But, Sir, Pakistan is perpetrator of 26/11 attack. I am happy that just now we came to know that 

Kasab has been convicted. What is the punishment to be given to him, I think, that will be known 

tomorrow. I am not going into this. But the entire country is eagerly awaiting what happens to Afzal 

Guru.  

Subsequently, when the court has completed its responsibility, what the Government is going to 

do is what everybody is watching. I hope the Home Minister understands the spirit in which I am 

saying this and acts on that also. Even on Kasab issue also, Sir, nobody in the country has got any 

sympathy with him. The various versions that have been given in between to mislead the people are 

known to all. Pakistan has a stated policy and that will become very clear. And you also have seen 

the report of the UN Committee after Benazir Bhutto’s assassination and it has said that the ISI is 

trying to foment trouble in Jammu & Kashmir, mixing religion with terror and then trying to take 

advantage. That is the clear-cut report. Funds also are pumped into our financial system. You in the 

Home Ministry in close coordination with the Finance Ministry have to take clear steps and one of 

them should be about the counterfeit money that is coming into the country. In the recent years, the 

menace of counterfeit currency has increased manifold. I need not explain it further because Mr. 

Chidambaram is a learned person, he dealt with the Finance Ministry and now he is dealing with the 

Home Ministry. It is a complex problem. How do you fact the challenge where the money is getting 

through hawala transaction into our stock market? This opinion is not given by Venakaiah Naidu or 

some opposition leader, even the National Security Adviser also has opined the same thing. We also 

have information how big is this nuisance in the borders of Bihar, in the borders of Uttar Pradesh and 

also in other places. What is happening on that count?  

Thirdly, Sir, regarding the local suppliers for these terrorist organizations I want to know who are 

the sources of their funding and who are the people who are arranging the shelter. Are we keeping a 

strict vigil on it? Is the Home Ministry having details of such persons and organizations who are hand 

in glove with such forces, who want to defame India and then weaken India? This is another aspect 

where the Home Minister has to focus more. There are also reports to indicate that infrastructure 

training  across  the  border  continues  to  remain  intact and efforts to infiltrate militants still continue  
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unabated. These are infiltration figures shown in the Table of paragraph 2.5.2 of the Report of the 

Home Ministry that reveal that infiltration increased substantially in 2009 when compared to 2008. The 

trends suggest worrying time ahead. What are the reasons for this escalation? What are the steps 

that have been taken by the Government? In 2008, Sir, 342 incidents have been there and in 2009. 

there have been 485 incidents. This is official information. Sir, the Chief Minister of Jammu and 

Kashmir spoke for need for reduction of forces. I am not able to understand the logic of reducing the 

forces, 35,000 security personnel had to be withdrawn from Jammu and Kashmir which is a troubled 

State. This troop withdrawal, in fact, will adversely affect the security situation in the State. Sir, cross 

border infiltration has risen sharply and massive infiltration is on the cards. The Government seriously 

needs to rethink its troop withdrawal strategy. Earlier you had a compulsion in Jammu and Kashmir 

because you had a coalition partner who were sympathizing with the forces of other side which were 

trying to weaken our unity. But, now you don’t have such compulsions. So, that being the case, why 

are you thinking of the path of withdrawal of troops?  

Then, Sir, with regard to the number of incidents of violence in Assam up to 2009 December it 

increased to 424 as compared to 387 last year, even up to December only. Again, there is confusion 

in the minds of the rulers there about how to deal with ULFA. Sir, the ULFA, subsequently, SULFA, 

are all organizations based on a wrong idea. You cannot be complacent with them. You have to be 

very firm. Then, these infiltrators from across borders have become a grave threat to the integrity and 

security of the country. Sir, the State of Assam is the worst victim of infiltration. Just now, one of our 

hon. Members was trying to move a Private Members’ Bill. The Congress Party has taken a soft view 

on the infiltrators. This is my charge. I will be very happy if the Minister disagrees and, then, comes 

out with a clear-cut categorical denial. We have also seen, time and again, how the Government 

judged the IMDT Act which was ultimately struck down by the Supreme Court in July 2005 as 

unconstitutional. Subsequently, also you tried to follow the same path. It is very interesting t hear the 

Supreme Court’s observation. The Supreme Court held that the Act and the rules had created the 

biggest hurdle and is the main impediment and barrier in the identification and deportation of illegal 

migrants. It observed further, the presence of such large number of illegal migrants from Bangladesh, 

which runs into millions, is in fact an aggression on the State of Assam and has also contributed 

significantly in causing serious internal disturbances in the shape of insurgency of alarming 

proportions. This is the court observation. We call it an aggression. The Government has not acted 

upon the Supreme Court’s directive of taking affirmative action on the illegal infiltrators so far. Sir, the  
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Supreme Court has rapped the UPA Government twice on this and it has struck down the IMDT Act 

as unconstitutional but the Government has not taken any further steps to tackle this burning issue. 

Sir, this is not an issue between the BJP and Congress Party in Assam. The unity and integrity of the 

country is at stake and the demographic invasion that is taking place in the State of Assam is going to 

weaken the country’s security. This has to be understood. I only urge upon the Minister to have a 

serious look into the entire aspect of IMDT, infiltration problem and then muster courage and 

conviction to take steps for a free. 

SHRI BHUBANESWAR KALITA (Assam): Sir, I am on a point of order. 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Are you yielding? 

SHRI BHUBANESWAR KALITA: Sir, the hon. Member has mentioned that there are infiltrators in 

millions. What is the basis of this information? This is my first question. My second question is: you 

said that the Government is soft. I want to ask him when you were in Government for six years, when 

you were in Government for six years what did you do? …(Interruptions)… 

THE VICE-CHAIRMAN: (PROF. P.J. KURIEN): Mr. Naidu, are you yielding? When your party’s 

turn comes, you speak. No, no, Mr. Naidu, please continue. …(Interruptions)… 

SHRI BHUBANESWAR KALITA: Why did the Minister. …(Interruptions)… 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Mr. Naidu, Please continue. …(Interruptions)… 

Your party will get a chance. Then you can raise it. I asked him whether he is yielding. If you do, I will 

be helpless. 

SHRI M. VENKAIAH NAIDU: I have no problem in yielding. 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): But, we have shortage of time. 

SHRI M. VENKAIAH NAIDU: For the information of the hon. Friend, I want to tell him that what I 

quoted it from the observation of the court, not Venkaiah Naidu’s own interpretation. 

SHRI BHUBANESWAR KALITA: Threat has to be. 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): No, please. …(Interruptions)… Your party’s 

spokesman can correct it. Please. 

SHRI M. VENKAIAH NAIDU: If you just provoke me, I can tell you that there are figures to suggest 

that 38. …(Interruptions)… of Assam. …(Interruptions)… the Bangladeshis will decide the fate of the 

people’s representatives there, not Indian people. That is the situation. Let there be a debate. 
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THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Mr. Naidu, please don’t reply to that. There is no 

time. Please. …(Interruptions)… There is no time. Sit down. …(Interruptions)… The Ministry will 

reply. Why do you worry? 

SHRI BHUBANESWAR KALITA: Why did the BJP not take steps to stop. …(Interruptions)… 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): We have shortage of time. 

SHRI M. VENKAIAH NAIDU: Sir, if this Congress Party and my friends and the people in the 

Government are ready to take up this challenge. …(Interruptions)… 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Mr. Venkaiah Naidu, please, ignore this and 

continue your speech. …(Interruptions)… You ignore all this. …(Interruptions)… Do not yield. 

…(Interruptions)… 

ी सािबर अली : सर, बहुत अ छा बोल रहे ह ...( यवधान)... हैदराबाद िदखाया ...( यवधान)... मालेगावं 

...( यवधान)... िदखाया ...( यवधान)... 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): No, no Please. …(Interruptions)… Please, sit 

down. …(Interruptions)… That is not going on record. …(Interruptions)… It is not going on record. 

…(Interruptions)… Sit down. …(Interruptions)… बैिठए ...( यवधान)... या करते ह ...( यवधान)... 

ी सािबर अली : * 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Mr. Sabir Ali. …(Interruptions)… 

ी सािबर अली : * 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Mr. Sabir Ali, it is not going on record. 

…(Interruptions)… Nothing will go on record. …(Interruptions)… Nothing will go on record, except 

what Mr. Venkaiahji speaks. …(Interruptions)… Venkaiahji, please start. …(Interruptions)… सािबर 

अली जी बैिठए ...( यवधान)... Sit down. Sit down. …(Interruptions)… Nothing is going on record. 

…(Interruptions)… 

ी एम. वकैया नायडु : जो अजमेर दरगाह म हुआ, हैदराबाद म का-म जद म हुआ, मालेगावं म हुआ, जो 

अ य इलाक  म हो रहा है, यह सब देश के िलए खतरनाक है, दुभ यपूण है और नदनीय है। उनको सजा िमलनी 

चािहए, उन लोग  को पकड़ना चािहए, चाहे वह टेरेिर ट हदू हो, मुसलमान हो, टेरेिर ट, टेरेिर ट है, उसको 

पकड़ने से आपको िकसने रोका है? उनको सजा देने के िलए आपको िकसने रोका है? यह एक िवषय है। मेरा इतना 

कहना है िक टेरेिर म को, आतंकवाद को मजहब के साथ मत जोिड़ए। अभी तक हमने कुछ पॉिलसी अपनाकर देश  

*Not recorded 
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के िलए बहुत नुकसान उठाया है, लेिकन अब आगे देश के िहत म सोचने से आपको या आप  है? बंगलादेशी 

लोग आ रहे ह, उनके बारे म, म उनके िखलाफ बोल रहा हंू। आप भारतीय ह, भारतीय नागिरक ह, भारत मा ंके 

सपूत ह, ऐसे य  को बंगलादेशी इ फल ेटर का नाम लेने से तुरंत कुछ नाराजगी हो रही है, मन म पीड़ा हो रही 

है, यह मुझे समझ म नह  आ रहा है। 

Are you sympathetic to Indian people? Or, are you sympathetic to Bangladesh is who are 

infiltrating in a systematic way into the country to weaken the country? …(Interruptions)… That is the 

issue. …(Interruptions)… 

ी सािबर अली : उपसभा य  जी ...( यवधान)... 

उपसभा य  ( ो. पी.जे. कुिरयन) : आप लोग बैिठए ...( यवधान)... 

SHRI M. VENKAIAH NAIDU: I would urge upon the hon. Home Minister to take initiative and bring 

legislation to deal effectively with the issue of infiltrators from across the border. Sir, millions of 

people are coming even today. They are coming in a systematic manner. They want to destabilize 

India. They are coming here as a part of sinister design. …(Interruptions)… 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Sit down. …(Interruptions)… Why do you worry 

about infiltrators? …(Interruptions)… Sit down. …(Interruptions)… 

ी एम. वकैया नायडु : सर, एक बार हमने ज मू-क मीर के साथ भयंकर पाप िकया ...( यवधान)... 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): What is wrong with that? …(Interruptions)… Sit 

down. …(Interruptions)… What is wrong with that? Sit down. …(Interruptions)… Please sit down. 

…(Interruptions)… 

SHRI BHUBANESWAR KALITA: Sir, the point is. …(Interruptions)… 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Kalitaji, it is not going on record. 

…(Interruptions)… Please, sit down. …(Interruptions)… No, please. …(Interruptions)… 

ी एम. वकैया नायडु : सर, ज मू-क मीर की सम या को लेकर हमारे पूवज  ने 1948 म भयकंर पाप िकया है, 

िजसका पिरणाम हम अभी भी भगुत रहे ह। I don’t attribute motives of vote bank politics at that time to the 

then Prime Minister. It was a wrong policy on his part. But, I don’t attribute that he has done it as a 

part of vote bank politics at that time. Now, I am very clear. By going with the mood of the people 

who are reacting to the issue of Bangladeshi infiltrators, they are treating this as a vote bank – a safe  
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and secure vote bank of Bangladeshi infiltrators. It is a big challenge to the country. This is the 

opinion given by the Supreme Court Judges. This is the opinion given by the Governor of Assam who 

had sent a status report and also there are reports given by the Law Commission also. If anybody 

wants to go through those details and want to have details and discussion, I am ready to come out 

with all the facts and then we can also have a separate discussion on that. 

Sir, now, I come to the issue of Manipur. We also have reports. I would be happy if the hon. 

Home Minister condemns such report which suggest that even the elected representatives and the 

Chief Minister are forced to pay money to the underground people. During my visit to Manipur, one of 

the officers met and told me that this is what is happening in the State. The hon. Minister knows that 

extortion is going on in Manipur. This is going on. This is not just simply after Chidambaramji became 

Home Minister. It is a very serious disease. We have to tackle this issue. Sir, there are also private 

duties and taxes levied on people in certain other parts of the North-East. This is also another major 

challenge before and we have, as a country, to take up that challenge. Coming to the assurance 

given by the hon. Home Minister, Shri P. Chidambaram, while delivering the IB Centenary 

Endowment Lecture on 23rd December, he said, "Another major idea is to set up the National 

Counter Terrorism Centre (NCTC), which must be set up by the end of 2010." He also said, "I am 

told that the US was able to do it within 36 months after September 11." The Home Minister, then, 

quickly added, "India cannot afford to wait for 36 months. India must decide now to go forward and 

India must succeed in setting up the NCTC by the end of 2010." I will be happy if the hon. Minister 

enlightens this House and throws some light how much progress has been made in the matter of 

setting up the NCTC because it is another important instrument to flight terrorism. 

Coming to the different laws enacted by different States, I would like to urge upon the hon. 

Minister to take a holistic and practical view of the different laws passed by the different States. 

Maharashtra has passed a law, known as, MCOCA. Then, similarly, some other State Governments 

have also passed certain laws. The State Assembly of Gujarat had also passed a legislation. They 

also want to have a separate law for the State, but the Government of India, the Ministry of Home 

Affairs, is sitting on that. They did not send it for President’s approval. They sent it back. This is for 

the information of the hon. Home Minister. And, subsequently, because of the criticism they said that  
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the provisions were different from Maharashtra. The Supreme Court recently said that the MCOCA of 

Maharashtra was legal. To the best of my knowledge, they upheld the legislation. You can just 

crosscheck what have been the findings of the court. If that being the case, then, what sin has been 

committed by the people of Gujarat. They are also victims of terrorism. You don’t allow the State to 

have some instrument to fight against terrorism. Why is this politicking there? Why is this 

discrimination there? Why is this partiality there towards that particular State, which is also facing the 

problem of terrorism? So, I would urge upon the hon. Home Minister to be realistic and holistic to 

understand the aspirations of different regions and, then, see to it that the approval is given at the 

earliest. 

Now, I come to police forces. Out of 4013 IPS officers, 3382 are in position. There is a shortage 

of 631 IPS officers, if I am correct. You should address this problem at the earliest. 

…(Interruptions)… 

THE MINISTER OF HOME AFFAIRS (SHRI P. CHIDAMBARAM): I will tell you about this. 

SHRI M. VENKAIAH NAIDU: Okay. I am here to listen to what you say and get enlightened. If 

your version is correct, we will be happy to help the country. But if my version is correct, then, you 

must be ready to get corrected also. Now, I come to the DSPs and SSPs. The percentage of DSPs in 

the naxal-affected States ranges from 19 to 51 per cent. I am not blaming the Home Minister because 

the States are also involved in this. Whether it is Jharkhand or West Bengal or Orissa or Bihar or 

Andhra Pradesh, there is a shortfall of these officers. Similar is the position of ASIs, Sls and 

Inspectors. There is a shortage of 18 per cent in Jharkhand, 35 per cent in Orissa, 30 per cent in 

West Bengal, 41 per cent in Chhatisgarh, 38 per cent in Bihar, and 15 per cent in Andhra Pradesh. 

So, there is a deficiency in this particular category also. It falls under the jurisdiction of States, but it is 

the duty of the Home Minister to coordinate with the States and see to it that this important aspect is 

taken care of and these posts are filled up at the earliest. The Kamal Kumar Committee 

recommended to fill these posts through departmental competitive examination to overcome the 

shortage of directly-recruited officers. I don’t know what is the view of the Government and what is 

the progress in this regard. 
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Now, I come to the hon. Minister’s statement. The police population ratio for the whole country is 

about 130 for one lakh. The international average is 270. We have to reach that average because in 

India we have multi-dimensional challenges. We have variety of other problems also, unlike other 

countries. Keeping that in mind, it is a massive effort to be made, both by the Centre and the State 

Governments together. We must resolve to move in that direction. So far as constables are 

concerned, the Home Minister says that four lakh constables should be recruited in this year and in 

the next two years in order to fill up the vacancies to provide expansion of the police forces. What is 

the progress in this regard? What has happened to modernization of police forces? The MHA has 

taken a significant initiative towards capacity building of State police forces. I would like the 

Government to be pro-active.  

I would like them to go through the CAG Report which observed that the police forces in States 

continue to depend on outdated weapons. Perhaps, the most dangerous of all, the Report of the 

CAG finds that the percentage of trained police personnel is very low and training infrastructure is 

inadequate. This is what the CAG’s Report says. The role of the Home Ministry must not be limited to 

sanctioning funds or simply giving advice. You must ensure better compliance or implementation of 

the schemes by the States concerned. Sir, even with regard to the Central Police Forces, some of 

the conditions of these forces are inhuman. That being the case, recently, a delegation of All-India 

Para Military Forces, Ex-servicemen Welfare Association met me and they gave a memorandum. Sir, 

they raised various grievances. Such grievances should be addressed on top priority because they 

are the people who are fighting for us. Sir, in the coming days, one has to keep in mind that unless 

we modernize them, unless we make them happy and comfortable, they will not be able to do justice 

to their job. This is another point I would like to bring to the notice of the Minister. 

Sir, the police reforms in States tell a story of slow progress. In the Chief Ministers’ Conference, 

the Hon. Minister himself said it, 22 States have not enacted the new Police Act, 19 States have not 

set up the Police Complaint Authority and 24 States have not yet established the State Security 

Commission. In the beginning itself, I said, I am not talking here as a BJP man to pinpoint the failures 

of that Party or this Party; it is a country as a whole. It is high time that we muster courage and 

conviction and then take a clear-cut policy to tackle this big menace in the larger interest of the 

country. There are other areas where we can fight. Sir, in the coming days, I do not say that guns  
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alone will solve the problem. The future belongs not to guns, the future belongs to grains, as rightly 

said by Professor M.S. Swaminathan, you have to increase the food production, but for that you 

need peace. These people are not allowing progress, these people are not allowing any 

development. …(Interruptions)… 

THE VICE-CHARIMAN (PROF. P.J. KURIEN): Venkaiahji, I do not want to interfere but, there is 

one more Speaker, so, kindly finish. 

SHRI M. VENKAIAH NAIDU: Sir, I will finish in 10 minutes. Delhi has one of the highest crime 

rates in the country. It is the capital of the country. Sir, there are 357 cases for a population of a lakh 

people. The national average is 168. The Delhi average is double the national average in crime cases. 

So, please focus enough on the national capital which is also the capital of the country for all other 

purposes also. The High Court was compelled to call Delhi as the crime capital of India. It is an 

unsavory remark, but, at the same time, it is a reality. The influx of Bangladeshis in Delhi also has 

become a serious problem. 

Sir, the coming Commonwealth Games also throw a challenge to our country, to the Home 

Ministry also in person because he is dealing with it and he has said that he will take a non-cynical 

approach. 

Sir, coming to the Union Territories, I hope that the Minister or his deputies should frequently visit 

the Union Territories, Daman and Diu, Lakshadweep, Andaman, Puducherry or the other far off 

places. Make frequent trips because we know that there is lethargy in the system and the 

administration and your frequent visits will make the officers to act more. Sir, in Andaman, there are 

12 IAS officers. How much work does one District Collector do in a district of the country? Twelve 

officers are there. I have no problem. I do not want to reduce the number, but at the same time, 

things are not happening effectively at the grass root level. I am more concerned about the 

development. You said you had an interaction but even the basic issues remain. As regards the 

teachers’ recruitment in Daman and Diu, trained teachers are available, the recruitment is not done. 

Why such sort of lethargy? I want to request the Hon. Minister to please focus more on these Union 

Territories also. 

Sir, coming to the Census and the National Population Register, I have a specific suggestion to 

the hon. Minister. I have access to the Standing Committee Report, I do not want to quote it though 

we have submitted the Report. I would urge upon the hon. Minister that this proposal to club the  
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Census and the National Population Register is not in the interest of the country. You cannot do this 

exercise in a hurry. It is a very important exercise. It has to be done with all care and patience and 

then, verification has to be there. Then, as per section 4 (3) of the Citizenship (Registration of 

Citizens and Issue of National Identity Cards) Rules, 2003" for the purpose of preparation and 

including in the local register of Indian citizens, the particulars collected of every family and individual 

in the Population Register shall be verified and scrutinized by the local Registrar who may be assisted 

by one or more persons as specified by the Registrar General of Citizen Registration. Sir, profiling of 

a person to be done through NPR is based on the information provided by the individual. The 

individual will not say that I am a foreigner; I am a Bangladeshi.’ You have put a column in that 

particular questioning saying, ‘Nationality – as declared.’ I think, the Home Minister must also have 

done some exercise on this. I am not doubting his credentials or his sincerity. But it is a double-

edged weapon. The moment your name is registered, if it is included in that, it is very difficult to 

remove it. They have also put a caution saying that this will not automatically guarantee this thing. 

But, at the same time, in this country, Sir, once a name is included somehow or the other in the 

ration card, in the voters’ list or in the Census or somewhere else, it is very difficult to remove that 

name. One of the friends was telling what was done during your Government. When the Maharashtra 

Government wanted to throw out some people who had been identified as infiltrators from 

Bangladesh, you know how much hue and cry had taken place across the country. Once you are 

there in the Register, it is very difficult to remove any name. I would only urge upon the Minister that 

the threats posed by the exercise to NPR is that is opens a possibility of any illegal migrant to 

legitimatize his status as a resident and national of India. The question regarding nationality is not 

something which can be left to the respondent to answer. It must be determined and verified by the 

authorities on the basis of documentary and other evidence. Sir, on this issue, to conclude, I state 

that the creation of NPR and merging the process with the Census will aggravate the insurgency 

problems. 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Venkaiahji, please conclude. 

SHRI M. VENKAIAH NAIDU: Sir, it is very important. Just a few minutes. 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): I know. I agree. 
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SHRI M. VENKAIAH NAIDU: And, in any way, it will open the country’s boundaries to illegal 

migrants who by way of the national identity card can claim themselves to be Indian citizens which 

might lead to political suicide for the country. So, the NPR schedule and the decision to canvass it 

alongwith the Census operation needs to be reviewed. This is my earnest appeal to the hon. Home 

Minister because this exercise has already started. There are also demands to include Census on the 

basis of castes also, enumeration of the backward classes. Some people even want that the 

APL/BPL status is to be also mentioned. Now how far it is feasible, the Ministry has to apply its mind 

in consultation with other Ministries concerned. 

Sir, now I come to the issue of Telangana. When we insisted to have some discussion in the 

House, the hon. Home Minister never agreed for the discussion. He made a statement on the 

Telangana issue outside the House even when the Parliament was in Session. I can tell you that the 

appointment of Justice Srikrishna Committee is a futile exercise because the hon. Home Minister who 

is number two or number three – I don’t know what ranking is given to him in the Government – made 

a categorical statement that the process has started. Then he appointed a Committee to go and 

enquire the people to find out their views. What is the credibility and statutory binding of that 

Committee, I am not able to understand. Earlier, you had appointed the Pranab Babu Committee; 

then you appointed the Rosaiah Committee; and after that you appointed some other Committee; 

and now you are appointing another Committee. I have no disrespect for Justice Srikrishna or to his 

wisdom; I am not questioning the integrity of its members also. That is not the issue at all. The issue 

is, what is the statutory authority of that committee? The hon. Home Minister may say, he is 

equivalent to the Supreme Court Judge. I am not talking about the status, Sir. I am talking about the 

validity of the report. You are too intelligent. Even our colleagues have said it. …(Interruptions)… I 

know that. But my point is, don’t play with the sentiments of the people of my State. What sin have 

they committed? Be clear. It is not easy, I do agree, to bifurcate a State, to create a new State 

overnight. You cannot do it. But six years are over, Chidambaram Garu. Try to understand. 

…(Interruptions)… He knows the Chidambara rahasyam also. 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Yes, please. 
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SHRI M. VENKAIAH NAIDU: Sir, my point is, you should have done the homework beforehand. 

You should have taken your MPs into confidence; you should have taken your MLAs into confidence; 

you should have taken your Ministers into confidence, your Chief Minister into confidence, your Party 

into confidence. But you have not done it and now you are leaving that job to some Committee and 

the party is not in a position to go as a party before the Committee. This is the irony. Andhra is one of 

the fast forward moving State. My point is, please do not affect the future and growth of the State by 

this sort of approach. Have a clear-cut policy. Come clean what you intend to do, share with the 

Parliament and then let us decide. Political parties need to take a stand but you are not doing it. This 

is my request to the Home Minister; be clear and categorical. 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Venkaiahji, that is okay. Please conclude. 

SHRI M. VENKAIAH NAIDU: Sir, there are other issues. …(Interruptions)… Both Andhra Pradesh 

and Telangana are part of India. …(Interruptions)… 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Now, please do not disturb him. Mr. Venkaiah, 

please, adhere to the time. 

SHRI M. VENKAIAH NAIDU: Sir, there is a statement by the hon. Home Minister. I would be 

happy if he could throw some light on that, about amnesty to people who return from PoK. It is a very 

dangerous proposal. Even our colleague, Shri Ghulam Nabi Azad, if I am correct, as per reports in 

the media, suggested that this would open gates for infiltration across the border. It is not in the 

interest of the people of Jammu & Kashmir and it is not in the interest of the people of the country. It 

would open the gates for training terrorists. I would urge upon the Government not to take a suicidal 

path. We had enough of it. We know what is PoK and we know what is the stand of the Indian 

Government on PoK. But we have to be clear. Please understand the enemy. You may not wish to 

call them your enemy, but please try to understand the evil mind of your neighbors, trying to 

destabilize you, cripple you and create problems for you. Camps are being run and it is in 

everybody’s knowledge. Can you deny that terrorist camps are being run from across the border? 

Can you deny that training and shelter is being given to terrorists? With all this, how can you trust  
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them and allow them such an easy route to enter India? It is a very sensitive issue. There is quiet 

diplomacy. There is a statement; I do not wish to dwell on that. I only wish to draw the attention of 

the hon. Minister. The Kashmir Pact was just a signature away, with the former Foreign Minister of 

Pakistan – that is a separate subject and the hon. …(Interruptions)… 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): That is enough. You have touched upon every 

point. Now, please conclude. …(Interruptions)… 

SHRI M. VENKAIAH NAIDU: Sir, I would like to say that being pro-active in words alone would 

not suffice, Mr. Chidambaram. Be pro-active in deeds. Do not show discrimination against any State 

in granting assent to their legislations. Thirdly, take all the States together; lead them from the front. 

We are all with you in tackling issues of greater importance such as terrorism, insurgency and Maoist 

or Left Wing extremism. There is no politics in this. At the same time, focus on the development of 

the country. Take care of the backward areas and then see to it that the aspirations of the people are 

definitely taken care of. This is my advice to the hon. Home Minister through this discussion on the 

working of the Ministry of Home Affairs. 

Thank you very much for giving me a patient hearing. I hope that the hon. Minister would also 

respond to the serious allegation made in the House in the morning about one of the Central Ministers 

paying money to purchase rifles from Bangladesh. 

SHRI P. CHIDAMBARAM: The Minister has himself issued a statement. You would get that 

statement also. 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Shri Ashwani Kumar, Mr. Ashwani, I would not 

ring the bell, but please take only 20 minutes. 

SHRI ASHWANI KUMAR (Punjab): Thank you, Sir, for this opportunity to share my perspective 

with this august House on a matter of great concern to all of us and mainly, the purposes and 

objectives of the Ministry of Home Affairs, which concern themselves, first and foremost, with internal 

security, maintenance of internal order, communal harmony and peace, the security of our borders 

and preservation of rights and liberties of the peace-loving citizens of India. 

Sir, the mandate of the Ministry is far too extensive for me to even pretend that I would be able to 

do justice to all aspects of the matter. Therefore, I have consciously decided to use my 20 minutes,  
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very generously granted to me by you, Sir, to share my views on perhaps, what is the gravest threat 

today to the unity and integrity of India, namely, the Left Wing and extremist violence. I would also 

take some time to dwell on the crime situation in the country and the causes which have given rise to 

a situation that threatens the democratic fabric of our state and of our society. 

Sir, a lot has been heard and spoken about in the past couple of days on how do we deal with 

the menace of naxalites. Various views have been expressed. The Home Minister of India has stated 

in the other House of the perspective with which the UPA Government seeks to tackle the situation. 

But, Sir, before we discuss the remedy of this serious threat to our very existence, to our way of life 

and to our future, we must pause for a moment and in an atmosphere of rational conversation 

amongst ourselves understand what is the extent of the naxal challenge, what are the instruments 

and means that the naxals seem to employ in the achievement of their ultimate goal. Sir, I had with 

me a statement given by a top politburo functionary of the naxal movement and I have, Sir, an official 

statement from the 9th Congress of the People’s War Group which defines what naxalism and Left-

Wing Extremism in India is all about. It states, "That the 9th Congress of the People’s War Group 

held in 2007 resolve to advance the People’s War throughout the country, further strengthen the 

People’s army, deepen the mass base of the party and wage a broad-based mass militant 

movement against the neo-liberal policies of globalization, liberalization and privatization." The 

party’s politburo, Sir, in one of its policy documents mentions as its aim thus: "We have to further 

aggravate the situation and create more difficulties to the enemy forces, namely, the State by 

expanding our guerilla war to new areas on the one hand and intensifying the mass resistance in the 

existing areas so as to disperse the enemy forces – referring again to the Indian State – over a 

sufficiently wider area. Tactical counter-offensives should be stepped up and also taken up in new 

areas so as to divert a section of the enemy forces from attacking our guerrilla bases and organs of 

political power." It is an open declaration of a war against the Indian State by means of being 

repulsive to and anathema to any liberal democracy which swears by the rule of law, which swears by 

parliamentary democracy and which swears by ruling with the consent of the people enlisted on a 

vast scale through the democratic processes. It is, therefore, no ordinary skirmish that we see here 

and there in the country. It is a declaration of war on the Indian State. Sir, I can understand that many 
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causes could have resulted in this state of affairs. I entirely agree that people do not rise against the 

State without a cause. There could be just grievances; there could be legitimate anguishes of people 

of some parts of our country which for some reason or the other our society or the State has been 

unable to address.  

But the question that we have to ask ourselves is: Do we, therefore, accept a total war against 

the uniformed constabulary of the Indian State which represents the sovereign will of our people and 

the sovereign power of a democratic State? The answer has to be, Sir, that while we go ahead 

purposively and vigorously on the path of development so as to remove the legitimate grievances of 

the people of India in accordance with my party’s declared resolution of the AICC as early as 2006, 

we cannot remain mute spectators to brazen attempts to question the very raison d’etre of the State. 

Sir, I do remember that often in a spate of romanticism, when we were in college, we were told that 

the only way to achieve justice was eventually through the barrel of the gun because if you do not 

speak in that tone, the established forces and the establishment, or the established people, will never 

give away the power, and, therefore, the justice of your cause will only fall on deaf ears. Sir, one 

matures in life and we have seen Indian democracy evolve, we have seen Indian democracy mature. 

One of the most comprehensive agendas of national renewal in the form of the largest ever capital 

outlays for empowerment of our people, who live on the margins, had been initiated by the UPA 

Government under the leadership of Shrimati Sonia Gandhi and Dr. Manmohan Singh. Sir, every 

single citizen of this India today recognizes, some grudgingly, that never before in the history of 

democratic politics of this country, such a vast programme of empowerment of oppressed was 

launched by the Indian Government. And, Sir, while we do so, we cannot, even for a moment, forget 

that what we are faced with are not mere grievances of a group of people in the few villages. We are 

faced with a naxal army which, the Report of the Home Ministry says, consists of 11,000 people.  

And, Sir, some statistics are critical for my argument. Sir, improvised explosive devices by the 

naxals have accounted for 40 percent of the 408 troop fatalities in Chhattisgarh since 2007 and nearly 

70 percent of all sustained injuries by the security forces from January, 2008, to March this year. The 

naxals’ armed contingent, as I said earlier, comprises of 11,000 people with many unarmed 

supporters. Maoists use women and children to take away arms and use them as shields. They have 

a militarized army. Naxals have blamed the Government for poverty, poor development and absence 

of basic amenities. But, at the same time, if my statistics are not wrong, during January, 2006, to  
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June, 2009, they have attacked 316 economic targets employing thousands of people, including 

tribals in these very States and, more than that, 80 percent of the people killed by them are the very 

sections which they seek to protect and whose cause we seek to espouse. These are some hard 

facts which stare us in the face. The Indian nation State has to confront an enemy from within. It is 

not a happy circumstance, but is a reality. And, if this is a reality, where 76 people, 76 jawans of the 

Indian forces, were killed  an cold blood, no argument of development can prevent the Indian State 

from asserting its legitimate sovereign power in defence of the very people who have died as martyrs 

in the national cause. We would not be doing justice to our brave martyrs if we were to confuse the 

two arguments. The two arguments stand on their own, and they are relevant. Each one of them is 

relevant. Development is the ultimate answer to extremist violence, to violence that arises from a 

sense of deprivation, alienation, oppression and exploitation.  

Sir, I was researching a few papers for this presentation and I came across a classic statement of 

Blaise Pascal and I have to cite him because I cannot use better vocabulary than he did to vindicate 

what I am seeking to assert. Sir, Blaise Pascal reminded us in ’41 about the co-relation of justice with 

power and he said, "Justice without power is unavailing; power without justice is tyrannical. Justice 

without power is gainsaid, because the wicked always exists; power without justice is condemned. 

We must, therefore, combine justice and power making what is just strong, and what is strong just." 

Therefore, Sir, the Indian State, and this Government, and our society as a whole, owes it to all those 

people who feel impoverished, oppressed and alienated to be just to them, to be fair to them. And 

the only way we can be fair to them is by being responsive to their cries, and, it is only a democratic 

State that is sensitized or sensitive to the grievances and aspirations of its people. 

Sir, a prominent writer writing in one of his columns reminded us that in the battle against terror, 

there are no quick fixes; there is no slash and burn. He is so true. There are no easy remedies. The 

answer does not lie in criticizing ourselves. Yes, we have long miles to march into peach. We have 

many, many hurdles to cross but, then, if there is a will, there is a way. It is only human to make 

mistakes but as long as there is a resolve to correct ourselves, there is hope, and, as long as there is  
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hope, this nation and its values have to survive, and, that, Mr. Home Minister is your first and 

foremost priority. 

Sir, I am a bit worried about the crime situation in this country. I have statistics from the Home 

Ministry’s report, and, I need to draw the attention of the Home Minister to the fact that he crime 

scenario in this country has a few disappointing facets. Sir, a total of 20.93 lakh crimes under the 

Indian Penal Code were recorded in 2008 as against 19.89 lakh crimes in 2007, which shows an 

increase of 5.2 percent. The total rate of cognizable crimes in the country showed a decreasing trend 

during 2004-06 but disappointingly rose in 2007-08. The crime rate, defined as the number of crimes 

per hundred thousand population, has increased by 2.1 percent in 2008; and crimes against public 

order increased by 5.9 percent. Sir, the point I seek to make here is that something is wrong within 

our society. Frustration, conflict, discontentment, drugs, alienation gives rise to crime in society. We 

all know this. Therefore, Mr. Home Minister, while you focus your attention to dealing with crimes 

through police forces, you will need to address the concerns within the society, which have given rise 

to such situation where crime is increasing. These are the grave challenges. 

Sir, I will not be doing justice to my brief if I were not to mention about the disaster management, 

which is another extremely important area within the purview of the Home Ministry, on which, 

unfortunately, there has been no debate. Sir, in the recent past, because of climatic changes, 

because of environmental changes, this nation has suffered enormously in terms of the number of 

human lives lost, cattle perished, houses damaged, or, crop areas affected. Sir, as per the Ministry’s 

report, 47.134 lakh hectares of crop area has been affected; 13.15 lakh houses have been damaged; 

1.28 lakh cattle have perished and thousands of lives have also perished in cyclones, in monsoons 

and in rains. I must say that the setting up of the Disaster Management Authority is a step in the right 

direction but its resources have to be augmented very, very significantly. 

I must also compliment the Home Minister for vigorously carrying out the fencing operations on all 

our borders. That was the concern raised by Mr. Venkaiah Naidu. It is a legitimate concern. We need 

to prevent incursions and infiltrations from across the border. The criminal activities, or, smuggling of 

drugs, narcotics threaten the fabric of our society and its internal order. These are the grave 

challenges. 
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Sir, before you press the time bell, and, before I run out of time, I need one more minute to go 

back to the issue, which I think, is of prime importance. Sir, the insurgency in this country, in the 

North East is assuming very, very serious proportions. We are aware of what is happening in Assam, 

whether it is infiltration or smuggling. We know that the writ of the democratically-elected 

Government does not run in parts of the North East. These are the national challenges. 

While Mr. Naidu very constructively suggested that these are the issues on which we are not to 

score brownie points, he did actually fall prey to the temptation of making a political issue about the 

situation in Assam. Sir, the fact remains that the UPA Government in  the last couple of years has 

done its utmost to prevent infiltration and cross-border criminal activities, not only in Assam, but in 

the entire North East also. Sir, in conclusion, allow me only to pay a tribute to our security forces 

who, day in and day out, struggle, endeavour, fight in very difficult circumstances so that you and I 

and the rest of the country can sleep in peace and enjoy the fruits of peace and development. Sir, our 

security forces are second to none in the world. They have done an exemplary job. I would request 

the House in unison to pay tribute to those martyrs who became recently victims to a cause, who 

became martyrs in a national cause. And, as someone has said, Sir, 

"The tyrant dies and his rule is over; 

The martyr dies and his rule begins". 

The rule of the martyrs in the national cause has begun. This is the moment for this House, this is 

the moment for this country, to pay our tributes for those who have laid down their lives, offered the 

supreme sacrifice in the cause of the unity and integrity of the country. With these words, Sir, I thank 

you for giving me time. I also thank the hon. Members of this House for listening to me with patience. 

I have sought to raise the level of the debate above partisan lines so that the cause that has 

espoused is not lost in unnecessary din. Thank you very much, Sir. 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Ashwani Kumarji, I cannot but thank you for 

adhering to the promise of sticking to the time. 

SHRI MOINUL HASSAN (West Bengal): Sir, I will try my best to put my three or four points very 

quickly. …(Interruptions)… Sir, it is a fact that today Left Wing Extremism is a great threat before the 

nation. All the States, the Centre, every individual, all of us should face it with unity. My party issued 

a whip that we must fight this menace, which is a danger before the internal security of our country, 

with a concerted effort. 
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(THE VICE-CHAIRMAN, SHRI TARIQ ANWAR, in the Chair) 

Sir, in this regard, I would like to mention that the Minister has showed his willingness many times 

to help the States in modernizing the police forces and setting up critical infrastructure in the 

extremist-affected areas. That is the sub-heads so far as the grant number 53, that is, Assistance to 

the States is concerned. Sit, at present, more than 200 districts are affected by the Maoists. Out of 

them, 90 districts are in severe condition. But, so far as allocation is concerned, I have seen that only 

Rs. 285.82 crores have been granted in the Plan head. In case of non-Plan expenditure, it is a big 

amount. But, so far as Plan head is concerned, a very low amount has been granted so far. In real 

terms, there is no increase from the amount allocated in the year 2009-10. Is it how you would 

modernize the police force to tackle this menace and the present situation? 

Sir, my another point is with regard to the BSF. Already Mr. Venkaiah Naidu has told that 

infiltration and criminal activities are increasing in our border areas. We should curb infiltration, drug 

trafficking and all that. But, in the Plan head, we have seen that only Rs. 25 lakhs have been 

allocated for this. In the total Plan period, it should be Rs. 635 crores. It is absolutely 

disproportionate amount. How will we tackle this type of challenge which we are facing in the border 

areas? We have the Assam Rifles, the CRPF, the SSB, etc., but, curiously, in the Plan head, the 

allocation is Rs. 25 lakh. Why is it so? What I would like to know from the hon. Minister is this. What 

is the strategy of the Government of India to tackle our border management? 

My next point is this. So far as border managements is concerned, there is no Plan head, but 20 

percent of fencing work is yet to be done. BOP will be constructed, especially on the Indo-

Bangladesh border. In West Bengal and Tripura also 20 percent of fencing work is not yet done. 

Flood lighting is also not there. A vast area of many miles is there to protect, but Plan allocation is 

very meager. 

Here I would like to say one more thing. Common people are harassed in the name of border 

management. Farmers are not allowed to cultivate their land at appropriate time. Gates are 

insufficient. There are many fake identity cards. Indiscriminate firing from border forces is a regular 

phenomenon as far as Indo-Bangladesh border is concerned. 

Another thing I would like to mention here is the BADP scheme of the Home Ministry. It is the 

development project of the Government of India. It is now under two Ministries. My proposal is that it  
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should be under one Ministry. If is will be under one Ministry, it will be managed properly. The 

allocation towards the BADP should be enhanced and its area should be extended. The BADP is one 

important development strategy of the Home Ministry. 

It is a fact that Maoist activities throughout the country have increased. In West Bengal whether it 

is Lalgarh or Jangal Mahal, we are the worst victim of it. Everybody knows it. More than 175 of our 

comrades have been killed. Day before yesterday one of our comrades, Dayal Mahato, was killed. 

Many talks have taken place. But my point that there should be proper coordination between States. 

It should start from the Home Ministry and the Home Minister himself. I knew that the Home Minister 

has done his job when he visited Kolkata and called a meeting of Chief Ministers. He also visited 

Lalgarh area. He also visited Lalgarh area. But we must raise our voice in a concerted manner. Not 

only people and States but all political parties should raise this issue in one voice to protect our 

country from Maoists. It is a fact that some UPA partners have soft corner for Maoists. There is a lack 

of unified strategy to tackle this situation not only in West Bengal but throughout the country. But it is 

a fact that there are people who have soft corner for Maoists whether they are named or not named. 

It is true that we are a robust democracy. But I must say that if anyone takes this opportunity and 

plays a romantic game, which is anti-national, then for the sake of national security, it is the duty of 

all of us to fight it squarely. This is a very important issue. Many talks have taken place so far as 

Maoists and Left Wing Extremists are concerned. But we are the worst victim of it so far as the 

present day West Bengal is concerned. I would request the hon. Home Minister and the Home 

Ministry to tackle this situation by properly assisting the States in terms of funds and other things, 

and not disproportionately. 

Sir, my third point is that we are facing refugee problem across the border. Afghanistan people 

are coming into India; Bangladeshi people are coming into India. Many times, India becomes a host 

and squarely does it. India is not a signatory to the 1951 UN Convention and the Protocol of 1967. So, 

I would like to request the Ministry to please come out with a comprehensive legislation regarding 

refugees. At present, there is no legislation at all. Then, it is going on with the 2011 Census. It is a fact 

that Census is a cumbersome process. Sir, in the National Population Register schedule, there is a 

clause ‘nationality as declared’. The Government should not move hastily. This clause may confer de 

facto Indian citizenship on illegal migrants. This clause should be removed. This is our opinion. 
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Sir, another point is about Demand No. 51. There is Narcotic Control Bureau. But, there is no 

Plan allocation. I know it is for coordination, upgradation of surveillance technology, build-up 

coordination to check drug trafficking and abuse. It is the demand of the day. It is another threat to 

the nation. But, there is no Plan allocation. In this perspective, I would like to say that we should 

make a concerted effort to save our country. So far as the internal security threat which the nation is 

facing is concerned, it is the duty of every citizen of the country to thwart it. Again, I request you to 

make a concerted effort. If anybody has a soft corner for this menace, tackle them squarely and save 

the nation. 

Sir, with these words. I would like to conclude. Thank you. 

ी अवतार सह करीमपुरी (उ र देश) : उपसभा य  जी, होम िमिन ी की व कग पर िडसकशन के िलए 

आपने मुझे समय िदया, इसके िलए म आपका ध यवाद करता हंू। यह बहुत ही इ पोटट िडपाटमट है। देश को 

चलाने म, देश को संभालने म इसका बड़ा योगदान है, य िक एक मानव को जैसे फूड की ज रत है, एजुकेशन 

की ज रत है, उसी तरह से इंटरनल िस योिरटी भी देश की सुर ा के िलए मनु य के जीवन म बहुत बड़ी 

अहिमयत रखती है। आदरणीय उपसभा य  जी, जब देश के अंदर मंुबई का 26/11 का अटैक हुआ, उस व  

मौजूदा गृह मं ी जी को िज मेदारी स पी गई िक ये बहुत ही अनुभवी, यो य नेतृ व दे सकते ह, यह सोचकर उस 

व  इनको िज मेदारी स पी गई। देश को उ मीद थी िक अब देश म, देश की अंद नी सुर ा पु ता होगी, मजबूत 

होगी और देश का आम य  सुरि त होगा। हम बार-बार हर हाउस म जानकारी िमलती है िक मं ी जी बहुत ही 

मेहनती ह। पर तु उनके मेहनती होने के बावजूद आज हम देखने को यह िमलता है िक हमारे देश की राजधानी भी 

सुरि त नह  है। हम देश के मीिडया के मा यम से यह जानकारी िमलती है िक देश की राजधानी के ऊपर भी कभी 

भी, िकसी भी व , िकसी भी जगह पर कोई भी attack हो सकता है। इसी तरह देश के दूसरे े  म भी है। 

इसके साथ-साथ हमारे देश म न सलवाद की जो movement है, वह बड़े पैमाने पर बढ़ी है। मज़ बढ़ता गया, 

य - य  दवा की। हम यह कह रहे ह िक हम बहुत ही मु तैदी से न सलवाद के movement को counter करने के 

िलए, उसको ख म करने के िलए, उसको annihilate करने के िलए लगे हुए ह, पर तु जो िरपो स ह, वे उसके 

उलट ह। देतेवाड़ा की घटना हमारे िलए एक बहुत बड़ा challenge है। हमारा यह suggestion है िक िजस तरह 

हमारे देश की सरकार, होम िमिन ी इस देश के अ दर न सलवाद को ख म करना चाहती है, तो अब तक के 

तजुब से उसको कम-से-कम यह एहसास ज र हो जाना चािहए िक इसम कुछ-न-कुछ संशोधन की ज रत है। 

िसफ हिथयार  के बल पर ही अगर हम न सलवाद को ख म करना चाहगे, तो यह हमारे िलए बहुत बड़ी भलू होगी। 

हम यह देखना होगा िक उसके सामािजक कारण या ह, उसके आ थक कारण या ह, भौगोिलक कारण या है,  
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स याचािरक कारण या ह और राजनीितक कारण या ह। अगर हम उसे िसफ law and order की problem 

समझ कर treat करगे, तो उसम हमारी सफलता के ऊपर सवाल खड़ा होगा और हो भी रहा है। इसके जो reasons 

ह, उनको जानकर हम उस िदशा म काम करना चािहए। अब हम देखते ह िक हम माइंस की allotment करते ह, 

टेट गवनमट recommend करती है, स ल गवनमट का Environment and Forest Department clearance 

देता है। हमारा यह कहना है िक इसके कारण वहा ंके लोग  म बड़ी frustration आती है। हम यह शत लगा देते ह 

िक जो industry लगाएगा, हम उसको ही allotment करगे। िजसके पास हजार  करोड़ पए नह  ह गे, वह 

industry नह  लगाएगा। इसका मतलब है िक जो लोकल लोग ह, जो समझते ह िक ये हमारे संसाधन ह, उनको हम 

उससे rule out कर देते ह। आदरणीय मं ी जी को हमारा यह suggestion है िक इसके िलए वहा ंके लोग  की, 

especially Scheduled Tribes की co-operative societies बनाई जाए ंऔर उनको माइंस की allotment की 

जाए, तािक वे वहा ंके आ थक संसाधन  म शािमल हो सक और वे आगे खुद co-operative societies के मा यम से 

marketing कर। हम वहा ंकी development के ऊपर खास तौर पर यान देना चािहए, employment के ऊपर 

यान देना चािहए, हम उनके culture को save करने के ऊपर यान देना चािहए, यह हम suggest करते ह, तभी 

हम इसको control कर सकगे। 

उ र देश म देश की आबादी का एक बड़ा िह सा है और उसका नेपाल के साथ कई हजार िकलोमीटर का 

बड़ा बॉडर है। लेिकन वहा ंके बॉडर की सुर ा के िलए उ र देश सरकार को के  से जो सहयोग िमलना चािहए, 

वह नह  िमल रहा है, जो फोस िमलनी चािहए, वह नह  िमल रही है। उ र देश की मु य मं ी बहन कुमारी 

मायावती जी म यह िह मत और ढ़ िन चय है िक वह इस चीज़ को संभाले हुए ह, नह  तो एक तरह से नेपाल को 

तो माओवािदय  ने पूरी तरह से कै चर िकया हुआ है और उसी नेपाल के साथ उ र देश का बॉडर लगता है। यह 

बहन मायावती जी की िह मत है िक वह ढ़ता से उस बॉडर को संभाले हुए ह। के  सरकार को टेट गवनमट की 

िर वायरमट के मुतािबक नेपाल और उ र देश के बॉडर पर सुर ा फोस का इंतजाम करना चािहए। 

देश के अ दर एनएसजी के चार हब बनाए हुए ह - चे नई, हैदराबाद, कलक ा और मु बई। मु बई के हमल  के 

बाद आपने यह जो फैसला िलया है, यह बहुत ही अ छा फैसला है, लेिकन बड़ा देश होने के नाते उ र देश म भी 

हम एनएसजी रीजनल हब की यव था ज र करनी चािहए। सुर ा के िलहाज़ से हम उ र देश को भी ि यॉिरटी 

द और वहा ंभी इसकी यव था कर, तािक बड़ा देश होने के नाते उ र देश भी देश की तर की म बड़े से बड़ा 

कॉ यूशन कर सके। उ र देश के साथ भी हम देश के दूसरे देश  की तरह समान यवहार कर और उसकी 

सुर ा का यान रख। 

हमने अपने जवान  को बुलेट ूफ जैके स दी ह। हमारे जवान यह सोचते ह िक यह बुलेट ूफ जैकेट पहन कर 

हम पूण सुरि त ह और आतंकवािदय  का मुकाबला कर सकते ह, लेिकन वह बुलेट ूफ जैकेट वािलटी पर खरी  
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नह  उतरती। मु बई के बम धमाक  म इसकी खराब वािलटी के कारण हम बहुत बड़ी सजा िमल चुकी है। बुलेट ूफ 

जैकेट की वीक वािलटी के कारण उस दुघटना म हमारे कई ऑिफसर और नौजवान शहीद हुए। उन बुलेट ूफ 

जैके स की खरीद म जो कर शन हुई है, उसम कौन-कौन से लोग शािमल ह और उनको या सजा दी गई है? 

...(समय की घंटी)... सर, मेरा िकतना समय बचता है? 

उपसभा य  ( ी तािरक अनवर) : आपके दस िमनट हो चुके ह। 

ी अवतार सह करीमपुरी : अ छा दस िमनट हो चुके ह, तो मा  दस िमनट म म समा त कर दंूगा। 

उपसभा य  ( ी तािरक अनवर) : आप ज दी समा त किरए। 

ी अवतार सह करीमपुरी : ठीक है, कर रहा हंू। इसिलए हम यह चाहते ह िक इस िवषय के ऊपर भी हम 

यान देना चािहए। 

इसके साथ ही म यह भी कहना चाहता हंू िक स ल फो सज़ म जो िर ू टम स और मोशंस होती ह, उनम 

एससी/एसटी/ओबीसी का जो कोटा है, वह पूरा होना चािहए, अभी उनम काफी कमी है। के  म जो आईएएस और 

आईपीएस आते ह, उनम एससी/एसटी/ओबीसी का जो िह सा है, उसके अनुसार अभी तक, as per population, 

उनका proper participation नह  है। अगर थोड़े-बहुत आए भी ह, तो उनको भी साइड पर कह  लगा रखा है। हम 

यह चाहगे िक एससी/एसटी/ओबीसी को उनकी िरज़वशन के िहसाब से उसम पूरी नुमाइंदगी िमलनी चािहए 

...( यवधान)... बस म क लडू कर रहा हंू। 

अंत म हम गृह मं ी जी से यह कहना चाहते ह िक जब तक हम देश की जनता का िव वास नह  जीतगे और 

सबको याय नह  िमलेगा, तब तक हम law and order को मटेन नह  कर सकगे। हमारे देश म हजार  िसख  का 

क़ लेआम हुआ, मगर िकसी एक भी दोषी को सजा नह  िमली। सबूत  के अभाव के कारण हजार  िसख  के क़ाितल  

को िन चत घर बैठा देना और कानून की पकड़ से बाहर कर देना, देश के एक बड़े भारी सै मट के अ दर ेशन 

ि एट करने का कारण बन रहा है। इसी तरह से जब म जद िगराने वाल  को सजा नह  है, िसख  के काितल  को 

सजा नह  है, चच तोड़ने वाल  को सजा नह  है, दिलत  को क़ लेआम करने वाल  को सजा नह  है तो हम यह 

कहना चाहगे िक अगर हम यह चाहते ह िक देश की एकता और अखंडता मजबूत हो तो हम शै ू ड का ट को, 

बैकवड लास को और माइनॉिरटी को याय देने का ावधान कर। यिूडिशयल िस टम पर सरकार का कोई असर 

नह  होना चािहए और उनके िलए याय का बंदोब त होना चािहए ...(समय की घंटी)... तभी हम उनका िव वास 

जीत सकगे। मा यवर, अब म ख म कर रहा हंू। सर, जो census हो रहा है... 

उपसभा य  ( ी तािरक अनवर) : ध यवाद। अब आप ख म कीिजए। 

ी अवतार सह करीमपुरी : सर, यह जो census हो रहा है, उस संबंध म हम यह कहना चाहगे िक जाित के 

आधार पर होना चािहए। उस census म जाितय  का और अ पसं यक  का बाकायदा mention होना चािहए। तभी  
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हम उनके िलए welfare की schemes को implement कर सकगे। हम law and order को effectively control 

करने के िलए population को भी कं ोल करना चािहए। 

उपसभा य  ( ी तािरक अनवर) : अब आप ख म कीिजए। 

ी अवतार सह करीमपुरी : हम population को कं ोल कर और poverty को कं ोल कर। इसके साथ ही 

यहा ंजो लगानुपात है... 

उपसभा य  ( ी तािरक अनवर) : अब आप बैठ जाइए। आपका समय ख म हो गया है। ...( यवधान)... आपका 

समय ख म हो गया है। ...( यवधान)... 

ी अवतार सह करीमपुरी : सर, स  2001 के census के अनुसार यह अनुपात 1000 लड़के और 927 

लड़िकय  का है। यह भी देश के िलए एक बड़ा चैलज है। ...(समय की घंटी)... 

उपसभा य  ( ी तािरक अनवर) : ठीक है, अब आप बैठ जाइए। ...( यवधान)... 

ी अवतार सह करीमपुरी : हम आदरणीय मं ी जी को यह कहना चाहगे िक हमने जो suggestions िदए ह 

उन पर वे कृपया ज र यान द। उनका जवाब देते हुए उस बारे म हाउस म जानकारी देने की कोिशश कर। आपका 

ध यवाद। जय भीम। जय िह द। 

ो. राम गोपाल यादव (उ र देश) : ीम , आज गृह मं ालय के काय  पर चच  हो रही है। इसम दो राय 

नह  िक यह सबसे मह वपूण मं ालय है। आज जो पिर थितया ंदेश के अ दर ह और सीमाओं पर भी ह, उन सब 

को देखते हुए यह और भी यादा मह वपूण हो जाता है िक इस मं ालय की फं श नग िकस तरह की है। वकैया 

नायडु जी ने बहुत सारे मु े और त या मक बात इस चच  को इिनिशएट करते हुए कह । य िक व  बहुत कम है, 

इसिलए म उ ह िरपीट करना नह  चाहता, लेिकन कुछ बात  की तरफ माननीय गृह मं ी जी का यान आक षत 

करना चाहंूगा। 

सर, इंटरनल से योिरटी को लेकर और Para Military Forces को लेकर तमाम तरह की चच एं उठनी ारंभ 

हो गई ह। हालािंक इसम बहुत से लोग  को अपनी जान से हाथ धोना पड़ा, लेिकन कह -न-कह  हम ऐसा लगता है 

िक Para Military Forces को कुछ बहुत ही improved type of training की आव यकता है। जहा ंपर उनको 

deploy िकया जाता है वहा ंके लोग  के साथ उनके िर ते कैसे ह , यह उनके काय की सफलता म सबसे मह वपूण 

भिूमका अदा कर सकता है, लेिकन इसके िलए रा य सरकार  से तथा रा य  की पुिलस से आपको सहयोग लेना 

पड़ेगा। दूसरी बात, हम सब जानते ह िक law and order रा य  का िवषय है, लेिकन कई बार रा य  म कुछ ऐसी 

पिर थितया ंहो जाती ह िजनके कारण गृह मं ालय को वहा ंह त ेप करना पड़ता है। 

माननीय गृह मं ी जी िह दी नह  समझते ह, लेिकन उ ह ने अपना ear-phone हटा िलया है। माननीय Home 

Minister does not know Hindi and has removed the ear-phone also, meaning thereby that no 

attention is being paid to the discussion. 
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SHRI P. CHIDAMBARAM : I was taking his legal opinion on what you are saying. 

PROF. RAM GOPAL YADAV: Oh, I see! 

सर, म यह कह रहा था िक एक तो यह बात है। दूसरे, कभी-कभी कुछ सम याएं पैदा हो जाती ह, जैसे म 

िकसी दल या य  का नाम नह  लूंगा, लेिकन महारा  म कई बार ऐसे मु े उठे जो सारे देश म turmoil करने के 

िलए पय त हो जाते। इससे उ र देश के लोग परेशान हो जाते ह, िबहार के लोग परेशान हो जाते ह और दि ण 

के लोग तो already परेशान हो चुके ह। ये जो बात होती ह, अगर इनम भी अंततोग वा मामला बढ़ेगा then Home 

Ministry have to intervene. देश की एकता और अखंडता को सुरि त रखने के िलए भी आपको तैयार रहना 

पड़ेगा। गृह मं ालय का े , जो बहुत यापक है, उसम आपकी िज मेदारी और यादा बढ़ जाती है। 

एक बात िजसकी तरफ म आपका यान ज र आक षत करना चाहंूगा, वह यह है िक यह जो जनगणना हो 

रही है, इसम आपने देखा, चाहे काका कालेलकर कमीशन रहा हो या मंडल कमीशन रहा हो, ओबीसी की 

परसटेज़ को लेकर इन सब के सामने बड़ी िद कत आयी। अभी जब यह मामला सु ीम कोट म गया, जो िक 

educational institutions म reservation से संबंिधत था, तब भी यह न उठा िक आिखर हम कैसे कह सकते ह 

िक ओबीसी की जनसं या इतनी है? वी.पी. सह साहब की सरकार के समय जब ओबीसी को 27 परसट आर ण 

िदया गया और उस व  जब यह मामला सु ीम कोट म गया तो कोट ने इंिदरा साहनी के केस म इस मामले को 

उठाया था। तो चाहे कालेलकर कमीशन रहा हो, मंडल कमीशन रहा हो, इंिदरा साहनी का केस रहा हो या चाहे 

अभी का educational institutions संबंधी केस रहा हो, सु ीम कोट ने दोन  मामल  म यह चाहा है िक इसकी 

exact figure होनी चािहए। म यह आपसे जानना चाहता हंू और आपसे request भी करना चाहता हंू िक Performa 

जब एक है तो उसम you have to add only one column, caste/class, census म सरकार को एक नया पैसा 

यादा खच नह  करना है, अगर आप उसम caste/class का एक column जोड़ दगे तो ऐसा भी नह  है िक आपको 

इसके िलए अलग से यादा employees लगाने पड़गे, इसके िलए कोई financial burden नह  है, कुछ नह  है, 

िफर या problem है? लोग  की मागं है, यायालय चाहता है िक जब-जब आर ण का मामला आता है तब-तब 

यह मामला उठता है तो िफर जाित के आधार पर जनगणना म जनसं या वाले कॉलम को रखने म या problem 

है? िजस तरह से एससी/एसटी का है, उसी तरह से ओबीसी का भी हो जाए। यह बात लगातार उठायी जा रही है। 

इसके अलावा, एक दूसरा मामला यह है िक राजभाषा सिमित के अ य  गृह मं ी ही ह। 1963 म जो क़ानून बना 

था, उसम यह बात थी िक िह दी का योग होना चािहए और खास तौर से उ र भारत के जो रा य ह, िजनको 

"क" ेणी म रखा गया है, उनम कम से कम 50 ितशत काम िह दी म होना चािहए। वह अभी तक नह  हो पा रहा  
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है। गृह मं ी वयं िजसके अ य  ह , पा लयामट की एक कमेटी िजसे देखने का काम कर रही हो, इसके बाद भी 

अगर िह दी म िच ी िलखी जाए और उसका जवाब अं ेजी म िमले तो यह बात ठीक नह  होती है। ऐसे कई मं ालय 

ह िजनम िह दी म प  िलखा जाता है, लेिकन उ र अं ेजी म आता है िक जो Official Language Act का clear 

cut violation है। माननीय गृह मं ी जी, इस मामले म म आपसे यह चाहंूगा िक उसके जो थोड़े से कानून ह, हम यह 

नह  चाहते ह िक आप िकसी पर िह दी थोप। हम तो वह ह, जो यह कहते ह िक तिमलनाडु म राज-काज की भाषा 

तिमल हो, केरल म राज-काज की भाषा मलयालम हो, आं  देश म तेलगूु  राज-काज की भाषा हो, पंजाब म 

पंजाबी और उ र भारत के कुछ रा य  म िह दी राजकाज की भाषा होनी चािहए। हमने कभी यह नह  कहा िक 

े ीय भाषाओं के ऊपर कोई भाषा लाद दी जाए और न कभी हमने अं ेजी को हटाने की बात कही। अं ेज़ी पढ़ी 

जाए, लोग अं ेज़ी को पढ़, िलख और उसे सीख, लेिकन हमशा यही कहना रहा है िक राजकाज और रोज़ी-रोटी 

से जोड़ने का काम थानीय भाषाओं को करना चािहए, मातृभाषाओं को करना चािहए, जहा ंजो भी भाषा हो। इस 

बारे म आपका कानून भी है, आप उस कमेटी के अ य  भी ह, आप यह देख िक कुछ िवभाग अब भी ऐसे ह, िजनम 

लोग  को िह दी म काम करने म, यहा ंतक िक िह दी के प  का जवाब देने म भी िद कत होती ह, वे अं ेजी म ही 

जवाब देते ह, यह नह  होना चािहए। आपका जो कानून है, यह उसका उ लंघन है। 

महोदय, Police Reforms पर मं ी जी ने कई बार मी टग क  और रा य  को पैसा भी िदया। आप पैसा देते ह, 

अ छी े नग मुहैया कराने के िलए सारी सुिवधाएं देते ह, upgradation करते ह, weaponry के upgradation का 

सब काम गृह मं ालय करता है। कई बार ऐसी िरपोट आई ह िक जो पैसा िदया गया, उसका ठीक तरीके से योग 

नह  हुआ, या िजस उ े य से वह पैसा िदया गया, उसम उसका योग नह  हुआ, या िजतना िदया गया, उसका 

पूरा योग नह  हुआ। इसको आपको देखना पड़ेगा। यह बात सही है, जैसा अभी हमारे कुछ सािथय  ने कहा िक जो 

age old 303 rifle है, अगर एक फॉयर कर िदया जाए, उसके बाद उसम कारतूस फंस जाएगा और कां टेबल 

फॉयर ही नह  कर पाएगा। तब या तो उसकी rifle छीन ली जाएगी या उसे मार िदया जाएगा। 90 केसेज़ म ऐसा है 

िक जो 303 rifle है, वह पड़ी रहती है, न कभी उसकी सफाई होती है। जब उसकी ज रत होती है या अक मा  

न सलवािदय  का या माओवािदय  का हमला होता है, तो िद कत होती है ...(समय की घंटी)... 

उपसभा य  जी, म समा त कर रहा हंू। म िकसी देश का नाम नह  लेना चाहता हंू, लेिकन बहुत संकट की 

थित है। िवदेश मं ी जी भी आ गए ह। हमारी सारी सीमाएं ऐसी ह, िजनके साथ हमारे जैसे िर ते होने चािहए, 

आज वैसे िर ते नह  रह गए ह। म यह नह  कहता हंू िक इसके िलए हम दोषी ह, लेिकन ऐसा लगता है िक दुिनया 

की बहुत सारी ताकत ह, िजनका िनशाना हदु तान है, जो हदु तान को destablize करने की कोिशश म लगी 

रहती ह। वे अलग-अलग routes के मा यम से चाहे इस देश म fake currency भेजती ह , चाहे weapons भेजती  
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ह , चाहे आतंकवािदय  को भेजती ह , लेिकन वे ऐसा कर रही ह। इसिलए आपको िविभ न मं ालय  की मदद लेनी 

पड़ेगी, आपको िडफस िवभाग की भी मदद लेनी पड़ेगी, border पर आपकी para military forces लगी रहती ह, 

लेिकन इसके बाद भी यह सब होता है। इसिलए हम बहुत सावधानी बरतनी है और देश को बचाना है। इसके िलए 

हम सारे लोग  को िव वास म लेना होगा। इसम आलोचना करने की कोई आव यकता नह  है, न म िकसी तरह से 

आलोचना कर रहा हंू। म तो िसफ यह कह रहा हंू िक हमारे होम िमिन टर साहब बहुत competent Home 

Minister ह, वे स त भी ह, इसिलए व ेजरा स ती िदखाएं और सीमा से लेकर सीमा के अंदर तक, जहां भी गड़बड़ी 

है, उसको crush करने की कोिशश कर। ध यवाद। 

DR. K. MALAISAMY (Tamil Nadu): Mr. Vice-Chairman, Sir, thank you for giving me an 

opportunity to speak, on behalf of the AIADMK, on the working of the Ministry of Home Affairs. 

Of all the Ministries, I am of the opinion that the Ministry of Home Affairs is the most important 

Ministry, by virtue of its functions and responsibilities relating to the needs and the urgency of the 

community. Sir, I often say – since the hon. Minister is well-versed in Tamil – that, for any 

Government, irrespective of what form of Government it is, the prime responsibility is to ensure 

‘amaidi’ ‘anandam’ and ‘arogyam’. In other words, there should be peace and security, pleasure 

and happiness and good health (physical and mental). These are the three important aspects which 

every Government should take care of. Of these, I feel that amaidi, that is, safety, security and law 

and order are the most important for the simple reason that whatever may be the other facilities 

available to a citizen, if he is not assured of complete protection of his life and property, there is no 

use of making other facilities available to him. Safeguarding his life and properly is much more 

important. Ensuring the safety and security of the citizens is very important. 

Sir, the Home Ministry has multifarious functions, such as internal security, border management, 

management of Central Paramilitary Forces like BSF, CRPF, etc. Then, the Home Ministry is also 

concerned with Centre-State relation and the administration of Union Territories. But we are here 

mainly concerned about the internal security and the law and order situation in the country. 

Let me come to the real problems facing the country. Howsoever much we may highlight many of 

the achievements of our nation, our country faces the threat of extremism, terrorism, insurgency, 

Maoism and Naxalism. All of them are threatening the security and the safety of the country. We find 

that, over the years, the situation has gone from bad to worse particularly after the incidents  

like  Mumbai  blasts  to  Dantewada massacre. Terrorism and extremism of all kinds have become the  
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greatest menace for our country. We have the hon. Prime Minister on record saying at the last Chief 

Minister’ Conference that we have the biggest threat from internal security. Similarly, the hon. Home 

Minister has been very reasonable in telling us that it has been the confluence of all violence that India 

has ever faced in history. This is the observation of our hon. Home Minister. What I am implying at is 

that, in a way, it has been conceded by the Prime Minister as well as the Home Minister that things 

are pretty serious. 

Sir, the hon. Home Minister is basically very quick and sharp and he makes his presence felt. All 

these things are there. But the point is, what has happened in the present situation. To quote his 

words, things are not all right and some things are wanting. He calls a spade a spade. That is clear 

from observations made by the Home Minister. As far as I am concerned, Naxalism, Maoism and 

such extremism have been in existence for years in our country. I remember to have read somewhere 

that they have been in existence for nearly 20 years. Whether it was the UPA Government, the NDA 

Government or any other Government, they have not been able to control the menace for 20 years. I 

don’t think these problems have been mitigated. Instead, these have been growing by leaps and 

bounds. Sir, to be honest with you, out of the 626 districts throughout the length and breadth of the 

country, 200-odd districts are wedded with this kind of naxalism etc., etc. In other words, within a 

period of four or five years, one-third of the total country has been affected by it and the menace 

increased by 300 percent, I mean, from what it was, and what it is. This is the point that I am trying to 

make. 

Sir, what I am trying to say very specifically is, it is not the case that they are not able to identify 

the problem. They say, ‘three is something wrong’. They have taken lot of measures, this way, etc. 

But, the question is, whether the measures they have taken have reached the persons to whom it is 

meant. The answer is in negative. On the other hand, the effects of the measures were not at all 

there. So, my first and fundamental observation is, whatever measures about which you are making 

tall claims, etc., are not adequate and they are not effective, continuous. With the result, things are 

moving on the wrong side; it is going up and up. This is the way I could say it, Sir. There are certain 

factors. I agree with the hon. Minister and others that it is not an easy task. It has become a gigantic 

and a massive task in the country. So, what to do? There should be a timeframe for that. They 

should analyse the problem. They should tell us and assure us that before or on such and such date,  
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we are giving it a priority and we are going all out. On the other hand, Sir, I am very sorry to say that 

they are adopting a soft approach. We know that these terrorists and their outfits are being 

engineered by the neighbouring countries, like Pakistan, Sri Lanka, China, etc. What happens is, but 

problems are becoming more and more difficult. The second most important point that I want to 

make is this. If you want to call them for dialogue, etc. You must make your presence felt in the 

sense that you must prove to them that you have the upper hand, and on the other hand, they should 

be put in the defence. Unless you take an offensive attitude, unless you show your power, unless you 

are effective to deal with it, how are you going to teach a lesson to those people? 

THE VICE-CHAIRMAN (SHRI TARIQ ANWAR): Please conclude. 

DR. K. MALAISAMY: The Pakistani terrorists or the adjoining neighbours are afraid, as far as our 

country’s strength is concerned, as far as our Army’s strength is concerned. With all that power, why 

are you hesitating so much? I feel that there is no political will; there is no skill to execute that political 

will. This is the way that I look at it, Sir. 

Sir, what I earnestly appeal to the hon. Minister, who is a well-informed Minister, who wants to 

go by objectivity, is this. In such a situation, have you made a SWOT analysis? What is your 

strength? What is your weakness? What is your opportunity? What is your threat? You should have 

made that analysis. After having made the analysis, you must have come out with a solution as to 

how to deal with the problem. Sir, I am of the view that it should be dealt with professionally, instead 

of politically, Sir, how many more minutes are you going to spare for me? …(Interruptions)… 

THE VICE-CHAIRMAN (SHRI TARIQ ANWAR): You have exhausted your time. Please take your 

seat. Okay, thank you. Now, Shri N.K. Singh. 

DR. K. MALAISAMY: Sir, I would like to cite here a small incident. Our hon. Home Minister was 

appealing the Chair once that I should speak more and more, though we don’t see eye to eye. He 

was considerate to me, and asked the Chair to give me more time. 

THE VICE-CHAIRMAN (SHRI TARIQ ANWAR): Thank you very much. Now, Shri N.K. Singh. 
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DR. K. MALAISAMY: Sir, let me conclude in three-four minutes? 

THE VICE-CHAIRMAN (SHRI TARIQ ANWAR): No, no. Thank you so much. 

DR. K. MALAISAMY: So, I request the hon. Minister to have a review of your total system 

available. I mean, with regard to your objectives, organization, structure, manpower and operation. 

THE VICE-CHAIRMAN (SHRI TARIQ ANWAR): Now, Shri N.K. Singh. 

DR. K. MALAISAMY: Sir, as far as manpower is concerned, all the Members have spoken how 

their will power is, how they are not being given training, etc., etc. Sir, coming to a very important 

point. 

THE VICE-CHAIRMAN (SHRI TARIQ ANWAR): No, no. Please take your seat. Shri N.K. Singh. 

DR. K. MALAISAMY: Sir, we have got very reliable information that arms were imported by the 

Naxalites and others from countries like China, Myanmar, etc. I want to know from the hon. Minister 

whether you are capable of stopping that kind of a thing. Sir, I will take one more minute. 

THE VICE-CHAIRMAN (SHRI TARIQ ANWAR): Thank you very much for giving that information. 

No, please. Now, you are taking others’ time. 

DR. K. MALAISAMY: One minute is nothing, Sir. …(Interruptions)… 

THE VICE-CHAIRMAN (SHRI TARIQ ANWAR): Please conclude. You are a disciplined soldier. 

DR. K. MALAISAMY: I want to know whether the Home Minister would get some experts from 

foreign countries to deal with the problem of Naxalism. 

THE VICE-CHAIRMAN (SHRI TARIQ ANWAR): It is over now. Please take your seat. 

DR K. MALAISAMY: I would like to know whether you would go for a separate Ministry 

exclusively for this purpose separate investigation, etc. …(Interruptions)… Sir, the most important 

point is to give some suggestions to the Minister for his. 

THE VICE-CHAIRMAN (SHRI TARIQ ANWAR): You can give them in writing. …(Interruptions)… 

DR. K. MALAISAMY: Sir, I am unable to proceed further. I wanted one minute but you are able to 

stop me in one second! 
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THE VICE-CHAIRMAN (SHRI TARIQ ANWAR): Thank you. Please spare some time for others 

too. …(Interruptions)… Please, Mr. Malaisamy, you are a very senior Member, you should 

understand. The time is fixed. Do not take the time of others. …(Interruptions)… 

DR. K. MALAISAMY: Sir, whatever steps the Government has taken is not adequate. 

THE VICE-CHAIRMAN (SHRI TARIQ ANWAR): Thank you, please sit down. 

DR. K. MALAISAMY: I wanted to speak about Tamil Nadu how Tamil Nadu... 

THE VICE-CHAIRMAN (SHRI TARIQ ANWAR): Next time you may speak, not now. Mr. 

Malaisamy, you will get the time next time. 

DR. K. MALAISAMY: Tamil Nadu police was considered to be equivalent to the Scotland Yard. 

THE VICE-CHAIRMAN (SHRI TARIQ ANWAR): This is not the way, please conclude. 

DR. K. MALAISAMY: Now, it has become. …(Interruptions)… 

THE VICE-CHAIRMAN (SHRI TARIQ ANWAR): Please conclude. …(Interruptions)… 

DR. K. MALAISAMY: I would like to know whether the hon. Home Minister. …(Interruptions)… 

THE VICE-CHAIRMAN (SHRI TARIQ ANWAR): Unnecessarily you are taking others’ time. This is 

not necessary. Please take your seat. It is not correct. …(Interruptions)… Shri N.K. Singh now. 

…(Interruptions)… 

SHRI N.K. SINGH (Bihar): Mr. Vice-Chairman, Sir, I think, all of us are quite aware that the 

distinguished Home Minister has a recognized track record of being a structural reformer. He may or 

may not be an empire builder, but he certainly is an empire fabricator. Sir, I intend to put before him 

for his consideration four questions. The first and foremost is, in the famous speech that he made 

which laid down the broad framework for reviewing the internal security architecture. I would like to 

know whether these four issues which I submit before him have been adequately addressed. 

Sir, firstly I would like to know whether he has a credible programme of making up the backlog of 

a systemic neglect of modernization, the backlog of 4,00,000 recruitment of policemen by the States,  
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the backlog of filling up over 3,00,000 vacancies which exist in the police forces, the backlog of 

meeting the international benchmark which would mean a quantum increase in the total number of 

people to be recruited, the backlog of having a credible intelligence network between disperse police 

stations into having a database and to be able to really face up to the challenges and the most critical 

of which is, some of which was hinted by Mr. Ram Gopal Yadav also, what kind of a training 

structure do we have. Since more training structure cannot be built overnight, what kind of a 

programme we have in the short run looking at the gestation period of having training stations in the 

long run? Can we, for instance, go in for contract appointment of people as policemen from people 

who are retired—of colour services from Defence Forces to fill up this and then back it up with a more 

systematic programme of a training programme, adequate enough to build this kind of a big gap 

which has developed over a period of time? 

My second big issue, Sir, which I place before him is, he knows very well that whereas he has 

brought about some order and system in the kind of meetings which he has been taking, the fact 

remains that intelligence gathering, intelligence dissemination and intelligence coordination is 

dispersed over far too many organizations. I need not elaborate; the structure which exists is, 

R&AW is outside his control, it is accountable to the Cabinet Secretariat, to the Prime Minister; 

National Security Advisor is accountable to the Prime Minister; the agencies in the Ministry of Finance 

are accountable to the Finance Ministry; and, he himself is presiding over a vastly fragmented 

structure of the intelligence gathering information. Therefore, Sir, I think, it will be nice if he can share 

with us Venkaiahji also has pointed out of what kind of a time-frame is he working towards 

establishment of the suggestion which he has of setting up a national counter-terrorism centre? Have 

we made adequate progress? Or, are we sanguine that in fact it would be in place by the end of this 

year, which is what the expectations he raised earlier? 

The third point, Sir, which I intend to raise is, unfortunately and historically, the Home Ministry, I 

agree, has collected a large amount of baggage.  

(THE VICE-CHAIRMAN (PROF. P.J. KURIEN) in the Chair) 

It has, as he rightly pointed out, Freedom Fighters and whole slew of things, which may or may 

not be germane to the functioning of the internal security apparatus of the Home Ministry. There is 

one critical area about which he has not commented. Unfortunately, historically speaking, Prime 

Ministers have been generally very weary of the growing clout of Home Ministers. Therefore, at some  
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point, the Department of Personnel was separated from the Ministry of Home Affairs. Which meant 

what? Which meant that the Central Bureau of Investigation went out, which meant the clout of the 

Home Minister in managing the overall framework of governance in the country in the All India 

Services lies outside the framework of control of the Ministry of Home Affairs. Sir, we would like the 

Home Minister to be empowered. He knows very well that the medium of the Appointments 

Committee of Cabinet is a bit of farce because this is all a fixed up affair, fixed up between, perhaps, 

the Cabinet Secretary, the Principal Secretary and the Prime Minister. He is in the loop but for the 

purposes of putting his invaluable signature. The Committee, perhaps, he knows very well, has never 

met once as a Committee. It has meant by means of a paper and the Appointments Committee of the 

Cabinet of which he is a permanent member is not really operational in real terms. My suggestion 

before him, Sir, therefore, and for the consideration of the Government is that it would greatly 

empower the writ and the power and the reach of the Home Minister in the governance structure of 

this country if the Department of Personnel was given back to the Ministry of Home Affairs, which 

existed with it for a long time, for a long, long time. And if that cannot be done, at least, the 

Appointments Committee is made a real operative Appointments Committee which meets as a 

Committee and is able to, therefore, take an integrated and holistic view of the critical issues of the 

management of cadre in this country beyond the Police Cadre on which he has an authority. Finally, 

Sir, I come to an area which the whole country looks to the Ministry of Home Affairs as a nodal entity. 

In a federal structure, the role of the Home Ministry, its overall dynamics. (Time-bell rings) One or 

two minutes, Sir, if I have your indulgence. One more minute, Sir. …(Interruptions)… All right, in 

case I have the indulgence. …(Interruptions)… In the management of the Centre-State relations, the 

Home Minister has an important role to play. Yes, now the Prime Minister is the Chairman of the 

Committee on Centre-State Relations. But the fact remains that the proactive role of the Ministry of 

Home Affairs is being able to coordinate the difficult periods of internal security like ours and in being 

able to have a relationship with Chief Ministers, with States being a functional catalytic role in the 

management in federal policy of the dynamics of an evolving Centre-State relations. It is an important 

obligation and an important expectation of the Minister of Home Affairs. I would urge before him to 

give thought on the role and the catalytic role on which his Ministry and he himself can play in the 

management  

of  overall  dynamics  of  Centre -State  relations.  I  will  end  by  saying  that  I  have  made  for  your  
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consideration. Sir, four suggestions – making up the backlog, how to quickly have timeframe for 

setting up the counter-intelligence counter, having for instance, third important one, a bigger say in 

the importance of governance and the personnel management and in the appointments of the 

country, and, finally, playing a more critical role in dynamics of Centre-State relations on which 

historically the Ministry of Home Affairs has an important role to play. Thank you, Sir. 

ी तािरक अनवर (महारा ) : उपसभा य  महोदया, म सबसे पहले तो आपको ध यवाद देता हंू िक आपने 

मुझे एक बहुत ही मह वपूण िवषय पर अपने िवचार रखने का अवसर िदया। यह बात िब कुल सही है िक गृह 

मं ालय एक यापक मं ालय है और म इसकी बहुत सारी सम याओं पर चच  करना मुनािसब नह  समझता हंू 

य िक समय का अभाव है और सीिमत समय म ही म कुछ सुझाव मं ी महोदय के सामने रखना चाहंूगा। यह 

िब कुल सही बात कही गई है िक देश के िवकास के िलए शािंत की आव यकता होती है और जब तक शािंत नह  

होगी, कानून- यव था सही नह  होगी तब तक हमारे िवकास का ल य भी पूरा नह  हो सकता है। आज हम लोग 

इस बात का यास कर रहे ह िक भारत दुिनया म आ थक िवकास म अपनी एक जगह बनाए, अपना एक थान 

बनाए। इसके िलए इस बात की ज रत है िक हम अपने देश के अंदर कानून यव था को बनाने का यास कर। यह 

बात कही गई है िक इसके िलए राजनीितक इ छा की आव यकता है, म भी इससे सहमत हंू और म समझता हंू िक 

यपूीए सरकार और हमारे गृह मं ी के अंदर वह राजनीितक इ छा मौजूद है िक वे चाहते ह िक देश म शािंत हो और 

हमारा जो िवकास का ल य है, उसको हम हर तरह से ा त कर सक। उपसभा य  जी, जो उ वादी थे, 

न सलवादी थे या माओवादी थे, उनसे जो थोड़ी बहुत सहानुभूित भी थी, खास तौर पर दंडेवाड़ा नरसहंार के बाद, 

लोग  की सोचने और समझने की बात बदली है, सोचने का ढंग बदला है। 

आज यह बात महसूस की जा रही है िक इस सम या का िनदान होना बहुत ही आव यक है, जो देश के िहत म 

है और देश के िलए ज री भी है। हमारे देश म माओवादी भाव वाले 200 से यादा िजले ह, उन िजल  म िवकास 

की जो रोशनी पहंुचनी चािहए थी, हमारी जो योजनाएं थ , िजनका लाभ वहा ंके थानीय लोग  को पहंुचना चािहए 

था, वह नह  पहंुच पाया है। जैसा िक यहा ंपर कहा गया िक इसके एक तरफ कानून यव था का न है और दूसरी 

तरफ िवकास है, उसे कैसे उन े , जो अभी तक उपेि त है, से जोड़ा जाए। इन दोन  पहलओंु  को साथ लेकर 

चलने से ही हम इस सम या का समाधान िनकाल सकते ह। अभी तक कहा जाता रहा है िक लगभग 220 जगह ऐसी 

ह, जो न सलवादी े  से भािवत ह। वहा ंपर इस बात की आव यकता है िक यु  तर पर िवकास की योजनाओं 

को लागू िकया जाए और जो लोग यह महसूस करते ह िक उनको िवकास का लाभ नह  िमला है, उनको मु यधारा 

म लाने के िलए भी यह करना आव यक है। वहा ं िवकास न होने से माओवादी हसा पनपी है, इससे कोई इंकार  

नह  कर सकता है। हसा के दौर म िवकास नह  हो पाया है, यह भी सही है। इस दु च  म फंसे िपछड़े, गरीब और  
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आिदवासी लोग और िफसलते चले जा रहे ह। हमारे िवकास म िजसको एक सबसे बड़ी अड़चन या कावट कहा 

जाए, वह टाचार है। टाचार से हमारे देश को बहुत नुकसान होता है, यह बात सही है, लेिकन यह जो 

आतंकवाद और उ वाद बढ़ा है, अगर इसको देख तो मु य प से, इसका एक कारण यह भी है। उपसभा य  जी, 

म अंत म यही कहना चाहंूगा िक यह कहा जाता है िक बातचीत से भी इसका समाधान िनकाला जा सकता है, 

लेिकन म सोचता हंू िक बातचीत के साथ-साथ कानून यव था को ठीक करने के िलए जो सुझाव यहा ंआए ह िक 

हमारी जो पैरा िमिल ी फोसज़ ह, उनका मॉडन इजेशन हो, ...(समय की घंटी)... हमारा जो इंटेिलजस िवभाग है, 

िजसके बारे म कहा गया िक इसका जो नेटवक है, उसको मजबूत करने की आव यकता है। हम लोग अभी तक इस 

बात को जानने म एक तरह से नाकाम रहे ह िक उ वाद को जो एक तरह से इतना बड़ा समथन िमल रहा है, चाहे 

हिथयार  का समथन हो या उ ह आ थक समथन िमल रहा है, उसको कैसे रोका जाए? उसको रोकना सबसे पहले 

आव यक है। इसके िलए म समझता हंू िक भारत सरकार को और गृह मं ी जी को उस पर कारवाई करनी चािहए। 

उसके िलए अपने intelligence network को मजबूत करने की आव यकता है। 

अ त म, म यही कहंूगा िक यह मामला पाट  का नह  है। यह एक रा ीय सम या है। मुझे अ छा लगा िक हमारे 

िवप  के लोग  ने इस बात को महसूस िकया है िक यह एक रा ीय सम या है और इसका समाधान सबको िमल 

कर करना चािहए। यह एक तरह से हमारे लोकतं  के िलए खतरा है, जो हमारी राजनीितक यव था है, उसके 

िलए खतरा है। अगर एक बार लोग  का यह िव वास टूट जाए िक हम वतमान राजनीितक पा टय  के ारा या 

राजनीितक तरीके से या लोकतािं क तरीके से उसको हािसल नह  कर सकते ह और वे हिथयार उठाते ह, तो यह 

हमारे िलए और हमारी यव था के िलए और हमारे संिवधान के िलए भी एक चुनौती है। यह गाधंी का देश है, 

शािंति य देश है और अगर उस देश म इस तरह से उ वाद बढ़ता है, तो यह हम सब लोग  के िलए िच ता का 

िवषय है। म चाहंूगा िक गृह मं ालय इस पर पूरी संजीदगी से िवचार करे िक िकस तरह से इस सम या का समाधान 

िनकाला जा सकता है। 

SHRI D. RAJA (Tamil Nadu): Sir, when we discuss the working of the Ministry of Home Affairs, I 

remember the story told by Lord Buddha. The great Buddha tells the story of a king who had 

gathered six blind men to examine an elephant. Lord Buddha, at the end, said and I quote, "Just so 

are these preachers and scholars holding various views blind and unseeing. In their ignorance they 

are by nature quarrelsome, wrangling, and disputatious, each maintaining reality is thus and thus." 

That is what the great Buddha said. I think we have a lesson from Lord Buddha when we discuss the 

Ministry of Home Affairs. It is a mighty Ministry. It has got six departments and eighteen divisions. It 

has got the Department of Border Management, Department of Internal Security, Department of 

Jammu & Kashmir Affairs, Department of Home, Department of Official Languages and Department  
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of States. Then, if you go into the divisions, it has got Administration Division, Boarder Management 

Division, Centre-State Division, Co-ordination Division, Disaster Management Division, Finance 

Division, Foreigners Division, Freedom Fighters Division and Rehabilitation Division, Human Rights 

Division, Internal Security Division, Jammu & Kashmir Division, Judicial Division, Naxal Movement 

Division, North-East Region Division, Police Division, Police Modernization Division, Policy-Planning 

Division and Union Territories Division. There are so many Divisions. 

So, Sir, my simple point is, Home Ministry, to my understanding, needs to be split into three 

Ministries with separate Ministers. Even the present hon. Home Minister talked about the streamlining 

of the Home Ministry. The Home Ministry is now reduced to mere internal security Ministry by the 

current UPA regime. It is better that we create a full-fledged Internal Security Ministry. One Internal 

Security Ministry and the Minister has to be really given the responsibility to care for internal security. 

They all work under this Second one is Police and Paramilitary Forces Ministry. And, the third one is 

Inter-State matters, Disaster Management and Union Territory Control and Administration. 

Having said this, I must move to some issues, because, many of us have now spoken on the 

Maoist violence and threat and Leftwing Extremism. We have had enough discussion. I had spoken 

on that. The Government will have to rework its strategy to win the confidence of tribal people. 

Unless we win the confidence of the tribal people, it is going to be a tough task to Maoists in those 

districts. Having said that, what about the Right Wing Extremism? We have come to know that one 

organization, Abhinav Bharat, was responsible for the bomb blasts at Ajmer Dargah, Mecca Medina 

and several places. The Right Wing Extremism is also advocating a theory of theocracy, which is, 

again, a challenge to the Constitution. It is a challenge to the democratic republic of our country. If 

the Left Wing Extremism is a challenge to the democratic republic, if it is a challenge to the rule of 

law, the Right Wing Extremism is equally a challenge to the rule of law, a challenge to the democratic 

republic of India. How are we going to fight this menace of the Right Wing Extremism? We cannot 

undermine the menace of the Right Wing Extremism in the country. 

Sir, because of time constraint I am rushing through. Another cause of concern is violation of 

human rights and democratic rights of the people. There I will have to refer to the atrocities 

committed against dalits and adivasis in this country. If you take into account the deaths caused by  
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the Left Wing Extremism in the year 2008, the number was 731. I am quoting from the Annual Report. 

And, there were 708 deaths in Jammu & Kashmir due to violence. But if your take the number of 

murders of SC and ST people, it is not less, it is rather more. 754 SG, ST people were murdered 

during the year 2008. Does the Home Ministry not have any responsibility towards dalits and 

adivasis? Has this problem been left only to the Ministry of Social Justice and the Ministry of Tribal 

Affairs? The Ministry of Social Justice and the Ministry of Tribal Affairs are in the welfare and 

empowerment mode. You cannot expect these Ministries to adequately address the concerns of 

dalits and adivasis when they are attacked by others and their rights and livelihoods are deprived by 

various sinister forces in the country. I expect that the Home Minister should have visited the village of 

Haryana where 18 years’ old disabled woman was burnt alive. I think it is the task of the Home 

Minister to visit such village to express solidarity with dalits and Adivasis. (Time-bell rings) 

Sir, when we talk of Maoism. …(Interruptions)… 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Your time is over, Mr. Raja. 

SHRI D. RAJA: I am just concluding, Sir. I am coming to end. It is said that there is no rule of law 

in naxalite-infested districts. But I am told, and it is authenticated by the report of the Government, 

that the NREGA is implemented in all those districts, including Dantewada district of Chhattisgarh. 

PDS is also implemented in all those naxalite-infested districts. If that is so, why can’t we implement 

welfare measures, development measures in order to win over the confidence of the tribal people? 

That must be the focus of the Government. 

There is a little time left for me. 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): No; no. 

SHRI D. RAJA: I would say that the Ministry should have a focus, and that focus must be there 

when we talk about the functions of the Ministry. 

DR. ASHOK S. GANGULY (Nominated): Thank you, Sir, for having given me this opportunity to 

make a few observation. A lot has been said about many security related issues. And, some amount 

of repetition is unavoidable. We talked about the Maoists’ problem, the separatist elements from our 

neighbouring country, organizations like SIMI, the Akhil Bharatiya Sangha and many others such as 

illegal migration. 
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Sir, there are some key issues I wish to raise in this debate and one of the most important issues 

that comes again up and again is our ability to make equal music between the Centre and the States. 

When the hon. Home Minister calls meetings of various naxalite-affected States, the participation is a 

mixed one. We do not understand whether the States take this most serious issue the confronts the 

country as seriously as the rest of the country does. 

The second key issue is the availability resources for modernizing the police force and the para-

military forces. Sir, I happened to be in the Taj Mahal Hotel on 26th November, 2008 when terrorists 

attacked Mumbai. We were stuck up for six hours until we were rescued by the fire brigade people 

and the Bombay police. The fire brigade people were very bold in their rescue operation. While the 

grenades were being dropped, they boldly erected ladders and rescued 40 of us. The policemen on 

the road were trying to protect us with lathis and revolvers. When we were returning home along 

Marine Drive –we had just reached this spot, Sir, where Kasab was arrested – the policeman, who 

was killed, had tried to tackle him with his lathis. The police were very poorly equipped. We didn’t 

realize in the tension of the time how badly the Bombay policemen were equipped to face the 

challenge that they were facing.  

Sir, the key issue is, how much would it cost to modernize the equipment and the training 

process of the States police and the Central forces in order to effectively meet the Maoists’ and the 

terrorists’ challenge? I have not heard the debate on monetary allocation for modernization and 

training, both at the States and as well as at the Centre level, but I am sure there is such a financial 

figure it is not a part of the present debate. We are a resource-short country; so, it must be a part of 

the debate. How much will it cost to provide financial security and minimum comforts to our Forces? 

We hear stories about the pathetic conditions of the Paramilitary Forces who are located in various 

Maoist in fested  areas, about their living conditions, about their sleeping conditions, about their rest 

conditions and about their equipment. How much would it cost to bring them up to an acceptable 

standard as we do with our Armed Forces? We must afford the cost, given our economic growth? 

Modernizing our police and para military forces must receive as much importance compared to 

programmes such as poverty alleviation and universal education. There are many debates on how 

much those things are going to cost, I think, we also need a debate on how much the Ministry of 

Home Affairs needs in order to urgently modernize India’s para military and the police forces. This is 

important because India’s future will be determined by how we tackle the twin threats of maoists and  
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terrorists. There must be a sense of urgency and these figures must be made public at the earliest 

point of time. There is also an urgent need for legal reforms and modernization of our intelligence 

agencies. Although at present unclear as to how the Ministry of Home Affairs, the Ministry of Defence 

and the State Governments propose to create a conditions under which they are in constant touch 

with each other in order to maximize the Force that is brought upon to bear on major threat that the 

country faces, the Nation awaits a time-based plan. We have had some setbacks. Setbacks are, 

natural, in such large battles, but a time-based plan is necessary. There has to be a greater sense of 

urgency. The Maoists do not wish to have development; then, their role will become irrelevant. The 

vows to uplift the downtrodden in order to destroy Maoism require resources, compassion and 

determined force. I have no doubt, Sir, that the Government of India and the Ministry of Home Affairs 

have the determination, have the compassion but the question is: Are they receiving sufficient 

resources which would allow them to move with speed and with dispatch the greatest threat that this 

country is facing. Thank you very much, Sir. 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Thank you very much for adhering to the time-

limit. Now, Dr. Barun Mukherji. Next is, Dr. Barun Mukherji. Mukherji Sahib, in the ‘Others’category, 

there are nine speakers. The total time allotted is 40 minutes. So, take only four minutes of maximum 

5 minutes, but not more than that. 

DR. BARUN MUKHERJI (West Bengal): Sir, I would like to draw your attention to the display 

board. This is the fourth time that the ‘Others’ time is not coming. 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): It will come. The time is, 40 minutes and there are 

nine speakers. 

DR. BARUN MUKHERJI: Sir, why should it be ‘Others’. The Party’s name should be there. 

…(Interruptions)… 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): The Party name is also given there. 

…(Interruptions)… 

DR. BARUN MUKHERJI: Yes, yes. Thank you very much. …(Interruptions)… 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): That beautiful big name is there. 

DR. BARUN MUKHERJI: Yes, yes. I wrote to you and then action was taken. 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): But take only five minutes. 

DR. BARUN MUKHERJI: Yes, Sir. 
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Thank you very much for having given me this opportunity. Sir, we are really fortunate to have a 

Home Minister who is a very brilliant speaker. But we do hope that his brilliance would also help in the 

management of the Ministry of Home Affairs. In the Home Ministry, you are responsible for the 

internal security of this very, very vast country. So, it is a very serious problem. Of late, it has come to 

our notice that there is a problem of the Naxalite menace. An issue had cropped up that how far it is 

necessary to have the Centre and State cooperation in dealing with this type of Naxalite violence. Sir, 

we have been told or I may say that there is an oft-quoted theory that law and order is a State 

subject. But this Naxalite violence is affecting a series of States together, for example, starting from 

Andhra Pradesh, it is spreading to Orissa, Jharkhand, Bihar, West Bengal and Madhya Pradesh. So, 

when a series of States are affected with this problem of Naxalite violence, I think, there is a need of 

more Centre-State cooperation, and we should not bypass it saying that this is a State subject. 

Then, Sir, a controversy arose when the hon. Home Minister some time back visited West 

Bengal. There arose a political controversy there with his remarks when he publicly criticized the role 

of the State Government in dealing with this problem and their failure in maintaining the law and order 

situation in the State. It is an irony of fate that just within a couple of days, the great tragic incident 

happened in Dantewada where 76 security personnel were brutally killed. It is very bold that our hon. 

Home Minister, taking a moral responsibility, offered to resign. We remember that when there was a 

very serious train accident, taking its moral responsibility, the then Railway Minister, Shri Lal Bahadur 

Shastri, resigned. But here we have reacted that the Home Minister should not leave at this stage 

because a lot of things have to be done. So, we are happy that he is continuing. But the same thing 

has cropped up that in order to control these violent activities which are going on throughout all those 

States, more Centre-State cooperation should be there. 

The Home Minister said that he has deputed Mr. Ram Mohan to enquire into the matter. He told 

us that he will be enquiring right from the gross root level up to the Ministers’ level. We are very eager 

to know the outcome of his report. 

But in today’s newspaper, we got to see some extracts of some person’s interview with Mr. Ram 

Mohan where he has stated that cooperation between the Central and State Governments is very 

much needed. I think this should be considered more seriously to combat these problems. I think, 

the fact that it is a coalition Government should, in no way, affect our handling of these issues  
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seriously. I am eager to know, as I said before, the outcome of Mr. Ram Mohan’s Report, 

particularly, when he says that all-out efforts and cooperation are needed to counter attack violence. 

Unfortunately, I wanted to refer to many other important issues, but I have to conclude due to 

constraints of time. 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): I am sorry, there is paucity of time. Mr. Raashid 

Alvi. Please take only ten minutes. 

SHRI RAASHID ALVI (Andhra Pradesh): But my Party has more time. 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Your Party may have more time, but you have to 

make some sacrifices. 

SHRI RAASHID ALVI (Andhra Pradesh): Sir, I shall keep that in mind. 

उपसभा य  महोदय, आज यहा ंएक बहुत ही अहम मौज़ू पर गु तगू हो रही है। जब से civilization शु  हुई है, 

तब से कोई भी सरकार रही हो या कोई भी बादशाह रहा हो, देश और देश म रहने वाले लोग  की िहफाज़त करना, 

यह सरकार की िज मेदारी रही है। आज यिद म जातं  को एक जुमले म define क ं , तो म िसफ इतना कहंूगा 

िक डेवलपमट और देश के लोग  की िहफाज़त की िज मेदारी सरकार की है। डेवलपमट के िलए पूरी सरकार 

मौजूद है - चाहे ासंपोट िमिन टर हो, चाहे पे ोिलयम िमिन टर हो, चाहे फाइनस िमिन टर हो, लेिकन सुर ा के 

िलए अकेली िज मेदारी होम िमिन टर की है, यानी आज के व  म होम िमिन टर इतना important है। 

सर, अपने व  म शेरशाह सूरी हर साल िकसी एक आदमी को अपने िसर पर बहुत सारी कीमती चीज लेकर 

मु क म घूमने भेजता था और उसके पीछे intelligence छोड़ता था, यह देखने के िलए वह आदमी बा-िहफाज़त 

अपने घर पहंुचा या नह । उसके ज़माने म वह बा-िहफाज़त अपने घर पहंुच जाता था। तो यह िज मेदारी िबला-

शुबहा होम िमिन टर की है िक वह पूरे देश को इक ा रखे और उसकी सुर ा को देखे। यहा ंम कहना चाहंूगा िक 

होम िमिन टर, संिवधान के अंदर ही काम करेगा, वह संिवधान के बाहर काम नह  कर सकता। होम िमिन टर से 

यादा, टेट गवनम स की िज मेदारी है। यह कहना बहुत आसान है िक न सलवाद, terrorists, ये तमाम बात 

law and order से ता लकु  नह  रखत , इन सबका ता लकु  देश की िहफाज़त से है, देश से है, स ल गवनमट से 

है, लेिकन संिवधान म आ टकल 355 ऐसा अकेला आ टकल है, िजसम कहा गया है िक "internal disturbance" 

की िज मेदारी स ल गवनमट की है। 1978 म आ टकल 356 म यह ल ज़ मौजूद था, लेिकन उस व  की सरकार 

ने "internal disturbance" का ल ज़ इस आ टकल से िनकाल िदया और आज पूरे संिवधान के अंदर िसफ एक 

आ टकल है, आ टकल 355, जो यह ताकत होम िमिन टर को और स ल गवनमट को देता है। इसके अलावा 

संिवधान के अंदर कोई दूसरी ताकत नह  है, िजसकी वजह से होम िमिन टर इन तमाम चीज  को tackle कर सके। 
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महोदय, 23 अ ैल, 2003 को आडवाणी जी ने इसी मामले पर लोक सभा म कहा था िक "The Central 

Government can only assist or lay down some guidelines but the prinicpal contribution can be made 

only by the States". 

(THE VICE-CHAIRMAN, PROF. RAM GOPAL YADAV, in the Chair.) 

आडवाणी जी ने ठीक कहा िक बुिनयादी िज मेदारी रा य सरकार की है, से ल गवनमट assist कर सकती 

है, पैसा चािहए, तो पैसा दे सकती है, Para-military Forces चािहए, तो Para-military Forces दे सकती है, िजन 

चीज  की ज रत होगी, से ल गवनमट देगी। लेिकन वह Para-military Forces भी टेट गवनमट की मज  से 

deploy की जाएंगी, िकसी दूसरे की मज  से नह  की जाएंगी। 

न सलवाद देश के सामने बहुत बड़ी मु कल है और इसके अंदर यकीनन से ल गवनमट ने अब तक जो कुछ 

िकया है, वह कािबलेतारीफ है। चूंिक मेरे पास व  कम है, इसिलए म उ ह एक-एक करके नह  िगना सकता हंू। 

इसम यादा िज मेदारी होम िमिन टर की है, वह इस बात को पूरा करगे। लेिकन इतना म ज र कहंूगा िक िपछले 

साल 2258 incidents हुए, यहा ंपर एक िदलच प बात है, िजसको म यहा ंपर quote करना चाहंूगा, वह यह है िक 

591 लोग मारे गए, 371 security forces के लोग मारे गए, लेिकन 89.6 परसट यानी करीब-करीब 90 परसट 

cases िबहार, छ ीसगढ़, झारखंड, उड़ीसा और प चमी बंगाल म हुए। ये पाचं ऐसे टे स ह, िजनम 90 परसट 

incidents न सलवाद के हुए। म यहा ंपर यह नह  कहना चाहता हंू िक िकस टेट के अंदर िकसकी सरकार है और 

िकसकी सरकार नह  है। यह ॉ लम देश की ा लम है, लेिकन यहा ंयह ज र कहना चाहंूगा िक इन पाचं टे स 

के अंदर ये सारे incidents हुए और इनम से 90 परसट incidents CPI Maoist ने िकए। वह एक organisation है, 

िजसने 90 परसट incidents िकए और जो लोग मारे गए, उनम से 95 परसट लोग िसफ इस अकेली organisation 

की वजह से मारे गए। 

सर, सरकार ने इससे जूझने के िलए बहुत सारी किमिटया ंबनाईं। कई बार Chief Ministers की मी टग हुई, 

िजसको होम िमिन टर ने attend िकया। Chief Secretary, Home Secretary, सबकी अलहदा-अलहदा किमटी 

बनी। 

सर, म terrorism की बात ज र करना चाहंूगा। अभी कहा गया, terrorism के अंदर पािक तान से बात करने 

की बात कही गई। जािहर है िक जब terrorism का िज  आएगा, तो पािक तान का िज  ज र आएगा। देश के 

अंदर terrorism की जो कुछ activities हो रही ह, उनम बड़ा हाथ पािक तान का है। सरकार ने जो National 

Investigation Agency बनाई है, उसको अब तक 8 cases िदए ह, िजनम से दो cases के अंदर chargesheet file 

हो चुकी है। National Counter Terrorism Centre, यह माच तक बनने वाली है, िजसकी details होम िमिन टर  



 330

दगे, तो यादा बेहतर होगा। म यहा ंपर यह बात ज र quote करना चाहंूगा िक यूएसए के अंदर जब terrorist 

activities हुईं, तो उ ह ने दो कानून बनाए - Homeland Security Act और Patriot Act. उनके यहा ंभी फेडरल 

िस टम है, लेिकन उ ह ने कानून बनाकर यह तय िकया िक िजस टेट के अंदर ऐसा कोई वा या होगा, तो से ल 

गवनमट, फेडरल गवनमट एकदम उस इलाके को अपने हाथ म ले सकती है। उ ह ने कानून बनाया िक िकसी भी 

मामले के अंदर, चाहे वह एयरपोट का मामला हो, Security का मामला हो, म यह नह  कहता हंू िक वही सारा का 

सारा िस टम यहा ंले लाएं, हमारे और उनके िस टम म बहुत फक है। हमारे यहा ंगुनाहगार के कंध  पर यह onus 

नह  होता िक वह यह सािबत करे िक वह innocent है। अमेिरका के अंदर दूसरा िस टम है, म उसकी तफसील म 

नह  जाना चाहता हंू, लेिकन इतना ज र कहंूगा िक जो कानून अमेिरका के अंदर बने, हमारे देश के अदंर भी इस 

तरीके के कानून बने और िपछले दो साल के अंदर देश के अंदर terrorism की activities कम हुई है। म यहा ंपर एक 

बात ज र कहंूगा िक अभी ी एम. वकैया नायडु जी चले गए, लेिकन म उनकी इस बात को बहुत appreciate 

क ं गा िक "Terrorism belongs to no religion". Terrorism का अपना religion होता है, हमम से कुछ लोग 

terrorism को दो िह स  म बाटंते ह, you cannot differentiate between Jihadi terrorism and Hindu 

terrorism. अगर आप कहगे िक यह जेहादी terrorism है - मेरे याल से होम िमिन टर कह  थे, शायद कुवैत 

Ambassador ने इस तरीक का कोई सवाल भी उनके सामने उठाया था। सर, यह देश secular देश है। यह 

secular तब बना, जब 1947 म एक िदन पहले पािक तान बना और पािक तान ने कहा िक हम इ लािमक टेट ह। 

हमारे अंदर िरए शन हो सकता था, हालात खराब थे, िह दु तान आग और खून के अंदर डूबा हुआ था और 

पािक तान ने कहा िक हम इ लािमक टेट ह। इसके बावजूद हमने कहा िक यह secular state है। 

यह मुमिकन नह  है। यह secularism की अवमानना होगी, बेइ ज़ती होगी, यह हमारे उन forefathers की 

बेइ ज़ती होगी, िज ह ने इस देश को आजाद कराया। terrorism की िसफ एक ही ज़ुबान होती है। Terrorism का 

कोई religion नह  होता है, terrorism का िसफ एक ही religion होता है, यह बात म बहुत बार कह चुका हंू। एक 

बार म हाउस म भी कह चुका हंू - देश का न शा कलम से सादे कागज पर बनाया जा सकता है। उसे आप बनाकर 

अपनी दीवार पर बना ल और खुश होते रह िक यह िह दु तान मज़बूत िह दु तान रहेगा, लेिकन ऐसा मुमिकन नह  

है। 1329 तक िद ली की दीवार  तक िह सा रशा के पास था, तैमूर लंग हुकूमत करता था। यह म 1329 की बात बता 

रहा हंू। सादे कागज़ पर न शे बन सकते ह, मु क नह  बन सकते। मु क बनाने के िलए िदल  को जोड़ना पड़ेगा, 

िदल  को तोड़ना नह  पड़ेगा। मुझे उ मीद है िक होम िमिन टर साहब इस बात का याल रखगे। ...(समय की 

घंटी)... सर, म अपनी बात ख म कर रहा हंू। िसफ एक बात म पुिलस के बारे म ज र कहना चाहंूगा। हमारे यहा ं115 

करोड़ की population के अंदर करीब 21,12,655 police personnel ह, per square kilometer 47 पुिलस वाले 

आते ह और एक लाख population पर 145 आते ह। आज हमारा मु क िजन हालात का सामना कर रहा है, उन 

हालत म यह नाकाफी है। मलेिशया म 1 लाख population पर 429, ासं म 349, यूके म 343 और स म 1000 से  
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यादा police personnel ह। म जानता हंू िक इस संबंध म आप बहुत कुछ नह  कर सकते, लेिकन आप टेट 

गवनम स को डायरे शंस दे सकते ह - वह डायरे शंस देने की ज रत है। इसी तरह से आईपीएस ऑिफसस और 

police strength की भी बहुत कमी है। आईपीएस म 4,013 की strength है, िजसम से िसफ 3,382 ह और कोई भी 

टेट ऐसी नह  है िजसके अंदर police personnel की कमी न होती हो। सर, जो आंकड़े मेरे पास ह, उनके अनुसार 

2008 म 59,38,104 offences पूरे देश के अंदर हुए ह - चूिंक व  नह  है - women के जो offences ह, वे इससे 

अलहैदा ह। 

सर, आिखर म म िसफ इतना कहंूगा िक सटर- टेट िरलेशनिशप पर Consultative Committees ने बहुत 

सारी recommendations दी ह, उन पर गौर करने की ज रत है। अंत म, म होम िमिन टर साहब से यह 

िसफािरश ज र क ं गा, िजसके संबंध म मुझसे बहुत से organizations के representatives ने कहा िक जो आ स 

के लाइसस - िरवॉ वर के, बंदूक के - individual लोग  के पास ह, िजनको ऑल इंिडया लाइसस िमला हुआ था, 

वह गािलबन इ ह ने िसफ तीन िजल  के अंदर का िदया है। सर, जो डाटा है, उसके अनुसार िजनके पास लाइसस 

है, िसफ 1.05 परसट उन लाइसस वाले आ स से offences हुए। देश के अंदर 99 परसट offences उन हिथयार  से 

होते ह, िजनके पास लाइसस नह  है। अगर तीन टे स का है और कोई आदमी भरतपुर से चले तो आगरा होता 

हुआ, हिरयाणा होता हुआ िद ली भी नह  आ सकता - 200 िकलोमीटर म चार टे स आ जाएंगी। मुझे उ मीद है 

िक इस पर वे sympathetically गौर करगे और इसको ऑल इंिडया करगे। शुि या। 

THE VICE-CHAIRMAN (PROF. RAM GOPAL YADAV): Now, Shri Bharatkumar Raut. You have 

four minutes. 

SHRI BHARATKUMAR RAUT (Maharashtra): Thank you, Mr. Vice-Chairman, Sir. I will not take 

one minute more than the allotted time. 

Sir, I do not know from where I should start. I hold the Union Home Minister in a very, very high 

esteem. As a journalist and after that as a Member of Parliament, I have seen him as the Finance 

Minister and also as the Home Minister. You are such a wonderful man sitting at the helm of affairs. I 

do now know – when you are there – why the Ministry is sleeping like this; why the Ministry is not 

performing. It is said, " यथा राजा तथा जा", so, if the राजा is good, why not the department. Sir, as 

we are talking here, the Special Court in Mumbai has already held the main accused in the 26/11 case 

guilty, and, in two days’ time, the sentence will be announced. Sir, the judiciary has done its job but 

there is a difference between delivering justice, that is, giving orders, and, actually bringing the guilty 

to justice. Once the judiciary has completed the job, then, it remains for the executive, the Home 

Ministry, to ensure that the guilty is brought to justice. 

Here, I am afraid that this case might go along the case of Afzal Guru. The Supreme Court’s 

judgement in Afzal Guru’s case was delivered in 2006 but till now, the sentence has not been  
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executed. Had you done that in 2006, perhaps a message would have gone loud and clear, and, 

26/11, which took place in 2008, could have been averted. But, for whatever reasons, the Home 

Ministry has failed to do that. My request to the Home Minister is to stand firm and deliver the justice. 

If justice is delivered, then, execute the punishment also. 

I do not understand, when for the Dantewada massacre, the Minister stood up and took its 

complete moral responsibility, nothing happened in the Ministry. The Ministry is not shaken. What is 

the use? The person is taking up the responsibility and that has not percolated down. I think, it is the 

responsibility of the Ministry also to ensure that the police department also functions as effectively as 

it can. 

Sir, after 26/11, when he took over as the Home Minister, many assurances were given to us that 

the force would be given adequate weapons. Still, we do not know where is that bullet proof jacket, 

which Shaheed Karkare had worn? Where has it gone? Nobody knows about it. If somebody has 

just misplaced it, we do not know what type of punishment has been given to the person who has 

done that either by mistake or as a crime. What have you done? Has the force in Mumbai, in 

Maharashtra or anywhere else has got those bullet proof jackets? Have you got weapons? Shashank 

Shinde fought with the two terrorists at the Chhatrapati Shivaji Terminus with a lathi in one hand and 

20 year old revolver in other hand. Is it not a crime on our part to allow our brave soldiers, our brave 

policemen to die like this? Have you given them the weapons? What has happened? He should 

come and tell us as to what is the arrangement now. 

Sir, having said this, I would also like to bring to your notice that the dead bodies of nine 

terrorists who were killed in the encounter, were kept for thirteen months, I do not know for what 

reasons, and, each air-conditioned coffin cost us 90 lakh rupees. 

SHRI BHARAT RAUT: So, in total, more than rupees eight crores were spent only on coffins. For 

what? To preserve the bodies of the terrorists who had killed our people, our countrymen? (Time-

bell rings) Sir, I will take a little more time. Moreover, for thirteen months, one police officer of the 

rank of the Deputy Commissioner of Police, two Assistant Police Commissioners, four police 

inspectors and over 60 constables were guarding the morgue where those nine bodies were kept. 

What is it? Why is the State honour given to those people? What is the reason? I think, the nation 

deserves the answer. Another thins is, now I am going away from that. …(Interruptions)… Sir, let me 

complete, then you tell.  
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THE VICE-CHAIRMAN (PROF. RAM GOPAL VERMA): Please conclude. 

SHRI BHARTKUMAR RAUT: Having said that, I am coming to another issue of the demand, 

which is growing in various States, of getting defected from the original State. In Maharashtra also, 

Vidarbha has been demanding for a separate State. I am not getting in the merits of the thing. But the 

Minister and the ruling party should come out. If you want the State to be united, then you should 

come out and say that we are not considering your demand because as the demands is pending, a 

growing emotional hatred is created among the people of Vidarbha and other parts of the State. So, 

if we want a unified India, if we want emotional bonds, then these emotional feelings have to be 

strengthened and we should ensure that the State remains intact, if you want to divide the State, say 

the now. Then, let there be agitation or whatever happens. But you cannot keep mum and allow 

people to keep fighting among themselves. Thank you. 

ी काश जावडेकर (महारा ) : उपसभा य  महोदय, म केवल दो सवाल, दो सुझाव और दो मागं रखने के 

िलए थोड़े समय के िलए खड़ा हुआ हंू। मेरा पहला सवाल यह है िक अभी मेरे वास के समय मुझे ज मू क मीर म 

पो टेड कुछ अिधकारी िमले। वे यंग थे और उ ह ने मुझसे जो कहा, उसको सुनकर म चौक ना हो गया और इसिलए 

आप से सवाल पूछ रहा हंू। उ ह ने यह कहा िक वहा ंपर सं या घटाई है और यह बात आपने भी कही है िक ज मू 

क मीर से हमने सेना की सं या घटाई है, जबिक घुसपैठ बढ़ी है, यह बात कपूर जी कह रहे ह। वहा ं पर 

आतंकवादी गितिविधया ंबढ़ रही ह, यह बात ी ए.के. अ तोनी जी कह रहे ह और वहा ंपर सुर ा बल  की सं या 

कम हुई है, यह बात आप बता रहे ह, तो मुझे यह सब जानकर आ चय होता है। ज मू क मीर म पो टेड उन 

अिधकािरय  ने कहा िक जो सचज़ के िलए जा रहे ह, केवल उनकी सं या ही नह  घटाई, ब क उनके अिधकार भी 

घटाए ह। जो वहा ंपर सच के िलए जाते ह, तो वे पूछते ह िक या हम सच ल, अगर वे ना कह, तो वे केवल िलखा-

पढ़ी करके तुरंत वापस जा रहे ह। यह फै ट है और यह मुझे उन यंग अिधकािरय  ने बताया। इसिलए मेरा यह 

सवाल है िक या सेना और सुर ा बल  के सच और बाकी अिधकार  पर अपने ज मू क मीर म कोई िनयं ण लगाया 

है? 

म आज पूरा िदन टेलीिवजन देख रहा था िक कसाब को सज़ा होगी, तो इस पर लोग अपनी िति या दे रहे थे 

िक उसको फासंी की सजा भले ही कोट देगी, लेिकन सरकार थोड़े न देगी। अफज़ल गु  का केस पाचं साल से 

प डग पड़ा हुआ है, तो उसको सज़ा कौन देगा? आप बार-बार कहते हो िक यू से आओ, तो अब यह यू लगाने 

का या मतलब है? यह कोई राशन की कतार थोड़े ही है िक यू से आओ। यह कोई िटकट की लाइन थोड़े ही है 

िक यू से आओ। अ ण वैध जी के ह यारे को सारी यू तोड़कर फासंी दी गई और उसका मस  पेटीशन खािरज 

िकया गया। ऐसा ही अफ़जल के बारे म य  नह  कर रहे हो? यह मेरा दूसरा सवाल है। 
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मेरे दो सुझाव ह, सर, यहा ंपर काफी चच  हुई है, म repeat नह  करता हंू, लेिकन माओवािदय  से राजनीितक 

समझौता कभी भी मत करो। यह बात आपने राजनीितक दल को भी बताओ और समझौता करने वाल  का साथ 

कभी मत दो। आपको अभी एक साल म यह करना पड़ेगा, आप साथ मत दो। इंटेिलजस, म वही बता रहा हंू। 

...( यवधान)... एक िमनट। आप करोगे, आप करोगे। ...( यवधान)... 

सु ी मैबल िरबैलो (झारखंड) : आप खुद होम िमिन टर को एडवाइज दे रहे हो, ...( यवधान)... आप य  कर 

रहे ह? ...( यवधान)... 

ी काश जावडेकर : सुझाव दे रहे ह ...( यवधान)... 

उपसभा य  ( ो. राम गोपाल यादव) : आप बैिठए ...( यवधान)... 

ी काश जावडेकर : आप भी हम सुझाव दे रहे ह ...( यवधान)... 

सु ी मैबल िरबैलो : यह गलत बात है ...( यवधान)... 

ी काश जावडेकर : सर, एक और खुलासा, इंटेिलजस की थित ...( यवधान)... मैडम, म दूसरे टॉिपक पर 

आ गया ...( यवधान)... मैडम, टॉिपक चज हो गया है, सुझाव दूसरा है ...( यवधान)... सुझाव न.◌ं 2 ...( यवधान)... 

उपसभा य  ( ो. राम गोपाल यादव) : आपके दो िमनट बाकी ह। ...( यवधान)... 

ी काश जावडेकर : इ ह ने बीच म तीन िमनट ...( यवधान)... 

THE VICE-CHAIRMAN (PROF. RAM GOPAL YADAV): Your party has already exceeded its time 

by 14 minutes. 

ी काश जावडेकर : तीन िमनट नह  हुए ह ...( यवधान)... सर, इंटेिलजस की थित बद से बदतर हुई है, 

यह आपको मालमू है। मेरे पास भी मौका आया और जानने का अवसर िमला िक इंटेिलजस कैसे होता है, आई.बी. 

िरपो टग कैसे होती है, यह मु य मं ी की हो या बाकी जगह  के िलए हो, िजस तरह का इंटेिलजस है, उस पर मुझे 

कभी-कभी हंसी आती है। इस इंटेिलजस को अप ेड करने के िलए आपको बहुत मेहनत करनी पड़ेगी। इसके िलए 

आप या कर रहे ह? आपको या करना चािहए, उसके िलए सुझाव ह। दो बात ह, एक तो यह है िक घुसपैठ के 

संदभ म, सु ीम कोट के िनणय की आपने अवमानना की है। सु ीम कोट ने जो कानून हटा िदया, िनर त िकया, 

उ ह  धाराओं को आपने फॉरेनस ए ट म शािमल िकया और अवैध घुसपैिठय  को कानूनन संर ण जारी रखा। यह 

बंद करना चािहए, इसकी मागं है। आपको शायद वोट िमलेगा, लेिकन देश िबखरेगा, इसिलए ऐसा कुछ मत करो। 

घुसपैिठय  को संर ण देने वाली धाराएं फॉरेनर ए ट से हटा दो। एक आिखरी मागं है िक तेलगंाना के संदभ म 

वकैया जी ने सब कुछ कहा है, हम एक ही मागं करते ह, कुछ मत करो, केवल िबल लाओ, हमारा वोट ले लो और 

तेलंगाना बनाओ। ध यवाद। 




